
171 Indian Copper APRIL 4, 1972 Corpo. etc. etc, S ill 172

is-53 hr» .

INDIAN COPPER CORPORA
TION (TAKING OYER Ol- 

MANAGEMENT) BILL

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM)

Mr. Speaker : Sir, I move**

“ That the Bill provide for the taking 
over, in the public interest, of the 
management of the undertaking of the 
Indian Coppe Corporation Limited, 
pending acquisition of that undertaking, 
be taken into consideration.

The House is aware that of all the metals 
in  ou f country today, coppcr is possibly the 
most crucial non-ferrous metal with a wide 
range of industrial and technolgical uses. 
The gap between demand and domestic pi in
duction is around a lakh of tonnes and our 
present imports of copper pul us in the red 
to the extent of about Rs. 60 crores. It is 
this that is the most important fact that has 
to be kept in consideration when we have to 
think about the future of coppcr production 
in our country. It is also a very important 
fact that the only copper pioducing unit in 
our country today is the Indian Coppcr Cor
poration with an annual capacity to produce 
copper of around 10,000 tonnes.

The production of coppcr in 1971 has 
been 9,600 tonnes and the target originally, 
that is to say, prior to the taking over of the 
Indian Coppcr Corporation, was 13,500 
tonnes or so. Hon. Members are aware that 
in the public sector for quite some consi
derable time we have been trying to build up 
a copper industry. It has run into a number 
of difficulties in the past but now we arc 
confident that we have put it on to u stable

basis and we shall be able to achieve the 
targets that we have put before the country.

The present position is that the Khetri 
project will have ultimately a capacity of
31,000 tonnes. But it will go into production 
so far as the concentrator is concerned, in 
early 1973, and so lar as the smelter, the 
production of actual coppcr metal is con
cerned, in 1974. Earlier, there were substan
tial delays in achievement of targets. But 
during the last 18 months, we have had a 
much better recoid and the Government is 
confident that we will be able to keep up to 
the level of production that wc have put 
before ourselves.

Now, apart from the Khetri project, we 
have also got a pioject at Rakha which is 
very near the Indian Copper Corporation 
mining aica— it actually adjoins th a t—and 
we are aiming at the Rakha project to go 
upto a pioduction of about 1000 tonn es of 
ore per day equivalent to about 4000 tonnes 
of copper metal per year. This is in the fust 
phase of Rakha project and, latei. we are 
going far a much bigger and moie ambitious 
piogiammc for Rakha project, the second 
phase, which we are planning on the basis 
of preparation of proper feasibility and pro
ject reports.

These arc really the three areas where 
we are now advancing fairly fast in copper 
production. In addition, there is the area in 
Andhra Pradesh in Agniqundala. Finally, 
there is an area which wc seek to develop for 
copper production which is probably the 
richest area, that is, in Malanjkhand in 
Balaghat district in Madhya Pradesh.

The Indian Copper Corporation has re
cently completed the installation of a new 
modern Flash Smelter with a production 
capacity of 16,500 tonnes a year. That

* The following Members also recorded their votes ;

AYES : Sarvshri Shivaji Rao S. Deshmukh, M. C. Daga, T. Sohan La 1, Biren Engti 
and Giridhar Gowango.

NO ES: Prof. Madhu Dandavate and Shri M. Muthuswamy.

** Moved with the recommendation of the President.
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Smelter hao run into some teething troubles 
during the last few months But the techno 
logists who are working there arc confident 
that we will be able to get over thc^c diffi
culties and achieve maximum utilisation of 
that Smelter

Apart from this, the Corpoiation has 
also got Us old Res erberatoi > Smeltu It is 
able to produce about 10 000 tonnes of 
metal a vear This is a part of ihe back
ground

A'lothci significant fact which 1 would 
like to plate befi re the House before I "o 
on to explain what were the pm icular conn 
derations t in t  moved us in thi trc<) is th it 
the Indian Coppei Corporation is mining at 
present possibly the nchest copper o k  avai 
lable in the country B ru ise  they wanted 
to ktcp its profits it the highest poss bit 
level, quite natuialh fiom t! e p int oi view 
of a pnvate sccioi organisation, it was mam 
taming i cut oft gi idt so far as coppei ore 
is concern d of o\ci IS  per c e n t  u n d  an 
average milling giade of over 2 per cent

Our objective naturally is to make the
maximum of copper reserves Hence, in the
Hindustan Coppei project, in Khetri, wheic 
we are aliead> minn.g and wheie we are, 
collecting all the ort for putting it into the 
concentratoi which comes into production 
at the beginning of nevt yeai, we Live an 
aim to achieve a cut-off grade oi something 
like 0 5 per cent This underlines the loiee 
of comparisoi of cut-oft giade of 1 8 pei 
cent so far as the Indian C oppci Coipora- 
tion is concerned with the cut-oil giadt oi
0 5 per cent which we are aiming at in
Hindustan Copper project There, is no
doubt that in the Indian Copper Coipontion 
also we have to teduce the cut-off grade 
to only 0 5 per cent so as to conserve oui 
copper resources This means we ate able 
to utilise a far largei quantity of oie though 
the expenditure on mining may be more and, 
therefore, the cost of copper metal ultimately 
will be more But rn view oi our very 
limited production of copper and heavy de
pendence on imports, the amount of money 
that we have to, as it were, waste on impor
ting copper, there can be no doubt that we 
should reduce our copper cut-otf giade in 
the Indian Copper Corporation Also and 
bring it ultimately, in stages, somewhere near

the cut off giade in Hindustan Copper pro
ject at Khetn that is to say, 0 5 per cent 
cut-ofl grade that we have got in Hindustan 
C opper project That is one aspect which 
moved us to take over the Indian Copper 
Corporation

i*) hr*»

I he second is that the present mining 
reserves of the Indian Copper Corporation, 
tin t is to m >, the icserves of ore within the 
mining lease ot Indian Coppei Corporation, 
will only permit them to mine for 1 5 years or
o \  uurallv the company came toiwaid and 

a>l cd us to t,i\e them a mining lease over 
the idioining block, i e , Siddcshwar Block 
Hut the Hindustan Coppei which is already 
mining oi lather planning to nunc rn the 
R ikh i Project in th it area had also applied 
foi the. simc Bloak that is to sav, the release 
oi Siddcshwar Block, because fot the future 
development of Rakha Piojeet, this Block was 
Uso of subst trtial importance The only way 
bv win h we could ar hreve integrated develop
ment v t the mining of copper in that atea 
wa^ b> putting these two togethei, that is 
to bv bunging both the Indian Copper 
C oi potation mining on the one hand and 
the Hindustan Coppei mining in the Rakha 
Pic feet on the other under a single umbrella, 
and tin t obvious)), could only be done if 
t h e  Indnn C opper Corporation was taken 
over It was reall) in his background that 
the decision to take over the Indian Copper 
< oi potation was taken By taking it ovei, 
we should be able to integrate the exploita
tion of copper reseives in the entire Singh 
bum aiea, at present the most valuable area 
so fai as copper ore is concerned bung it 
under i  single authority, and by new and 
judicious investments of a fairly substantial 
character wl ieh we are still working on after 
the take ovei of the Indian Copper Corpora
tion, we should be ible to make much better 
use of both the I lash Smelter which is 
installed in the Indian Copper C orporation 
newly as well as the old Reverberatoi Smelter 
which the Indian Coppei Corporation wa^ 
not even going to use in the coming period 
o f the next five to ten >ears I am confident 
that as a result of the take-over we should 
be able to push foiwaid copper production 
at a much faster rate Our Original pro
gramme was, in 1972,.,

MR SPEAKER Would he tike to 
continue aftei Lunch ?



175 Indian Copper APRIL 4, 1972 Corpo. etc. etc. BUI 176

[Shri S. Mohan Kumarniangalam]

SHRI S. MOHAN KUMARAMANGA- 
LAM : Yes.

MR. SPEAKER : We adjourn for Lunch 
and re-assemble a t 2*00 P. M.

13*03 h rs.

The Lok Sabha adjourned for Lunch 
till Fourteen o f  the Clock.

The Lok Sabha reassembled after 
Lunch at Four minute* past 

Fourteen o f  the Clock.

(Mu. D e p i  t y  S p e a k e h — in the Ckav\

INDIAN COPPER CORPORATION 
(TAKING OVER OF MANAGE

MENT BILL)— Contd.

SHRI S. MOHAN KUMAR AM ANGA- 
LAM : Mr. Deputy-Speaker, Sir, as 1 was 
mentioning before the House rose for lunch, 
the targets that we have put before ourselves 
now after the taking over of the Indian 
Copper Corporation arc substantially higher 
than the targets which were earlier placed 
before the Copper industry. Our original 
idea, prior to take over, was that the 1972 
target would be the production of 13,500 
tonnes of copper metal. Now, after the take 
over, we have pushed it up from 13,500 
tonnes to  15,000 tonnes, expecting to make 
up another 1500 tonnes by use of the old 
smelter that at present is not in operation, 
but bringing it back into operation within 
the next few months.

Then, in 1973. the original target was 
again 13,500 tonnes, but we hope to be able 
to take it up to around 26,000 tonnes, 
again, mainly by the proper use of the new 
fiash-smelter as well as by the substantial 
benefit which we will obtain by bringing the

old reverbaralory furnace smelter back into 
operation.

SHRI INDRAJIT GUPTA (Alipore) : 
These targets you are referring to were only 
in respect of Khetri.

SHRI S. MOHAN KUMARAMANGA- 
LAM : No. I am dealing with both.

SHRI INDRAJ1T GUPTA : There weie 
no targets before now for ICC.

SHRI S. MOHAN KUMARAMANGA- 
LAM : So far as Khetri is concerned, there 
is no target for the production of copper 
metal for the >car 1972-73. Ihcrc is a 
target for the production o f concentrates in 
the year 1973. The production of copper 
involves two processes. First of all, from the 
original coppei ore wc produce concent!ales 
laising the copper content to 20 or 2J pei 
cent. Then from that, by the use of this 
smelter, wc raise it right up to 99-7 per cent 
oi something of that charactei and these arc 
the two processes. But, now, what I am 
talking about is> the production of coppcr 
metal. I am not dealing with the question 
of concentrates.,,

Now, the 1974 production which wc 
originally planned was somewhere in the 
region of 31,?00 tonnes, that is, 15,000 
tonnes in Khetti and 16,500 tonnes in 
Ghatsila, that is jn the Indian Copper Cor
poration smeltei etc. Now, we hope to take 
it to over to 41,000 tonnes which again will 
be 15,000 tonnes in Khetri and 26,000 
tonnes in Ghatsila, the same figure for Ghat* 
sila as in 1973.

Now, I do not propose to go into the 
figures after that because after the take over 
we are now engaged in making proper projec
tions over the period after 1974.

But, 1 have no doubt, we should, be able 
to get up somewhere to the region of 70 to 
80 per cent, towards the end of the dacade, 
in respect of our copper production that is 
necessary for our industries, which is a far 
cry, I should say, from the present position 
where we are producing somewhere in the
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region of 10 per cent of our needs and 
perhaps even less.

Now, Sir, so far as concentrates arc con
cerned, wc expect that in 1972 we may have 
to import about 2,000 tonnes of concentrates, 
but in 1973, as a result of the production 
of the concentrates in Khetri, wc should be 
able to do without imports of concentrates 
completely. Then, in 1974, again, we would 
piobubly have to impoit something like 8.500 
tonnes' of concentrates because the concent
rates that are being produced m Khetri will 
then be used in the Khetri smelter, that is to 
say, in I97T, the Khetri concentrates will be 
used in the Cihatsila sector, thereby enabling 
us to push up the Ghatsila production up to
26,000 tonnes without any import of con
centrates. But in 1974, wc shall have to 
impoit 8,500 tonnes of concentrates which 
will be used in the Ghatsila smelter while 
Khetri concentrates will be used in the Khetri 
smelter. I am giving these figures so that 
hon. Members will he able to appreciate that 
the takc-ovci d o cs  enable us to push forward 
copper production pietty fast and certainly 
substantially fastci than was the position 
p i ioi to the take-evei.

So, if I nught sum up the objects of the 
take-evei, they aie icallj, histly, to step up 
production on a priority basis using the exis
ting mdustnes, having the Indian Copper 
Coiporation as> the foundation for that stepp
ing up, secondly the integrated development 
of the mineral ic s o u ic c s  as well as metal out
put by avoiding the aitificial lines of demar
cation that today exist between or rather that 
existed before the take-over between the 
pnvate and the bublic sectors, particularly in 
the Rakha area, and then thiidiy — this is 
of great importance—-the optimum utilisation 
of the available managerial and technical 
expertise for the development of all these 
copper units in the country, that is to say, 
the veiy experienced technologists, Indian 
technologists who have grown up with the 
Indian Copper Corporation over the last 25 
years will now be available also for develop
ing our coppei deposits m the other are is, 
particularly, I would say, in the new areas 
like Malanjkhand in Madhya Pradesh and 
Agnigundaia in Andhta Pradesh. Now, the 
programme, therefore, that we have put 
before ourselves involves the utilisation of 
all these persons to the maximum benefit 
both of the individuals as well as of the

country. Then, we have a  mobilisation of 
economic surplus, and copper production in 
our country has been rendering much for 
producing substantial economic surpluses for 
the benefit of the community as a whole. 
Finally, there is the ending of the mono
polistic control. For, it is not merely the size 
of the undertaking but the fact that the 
control of copper production in our country 
was in the hands of this single company 
which has been having monopolistic control 
over raw materials which are of very great 
strategic importance, both from the point of 
view of the country’s defence and also from 
the point of view of the development of the 
country's economy. Here also, wc are ensur
ing that it ends as a result of this take-over. 
We believe that we should be able to push 
forward our production very fast now on 
this basis.

There is another area where I think wc 
shall be able to utilise our existing resources, 
because there is the silver refinery in Calcutta 
which is no longer of any great value or use 
so far as the production of silver is con
cerned, and we arc planning now to be able 
to take that over and make it into a copper 
refinery with a capacity of about 6800 tonnes 
of copper. The cost of converting it, 1 do not 
think, would be anything vety much more 
than Rs. 60 lakhs, and wc hope that wc shall 
be able to make use of this.

So, 1 would like the hon. Members to 
appreciate that this take-over of the Indian 
Copper Corporation is not just an attempt to 
take over as it were a very successfully work
ing concern into the public sector but is a 
crucial part of a plan for the development of 
the entire copper resources in our country in 
the interests of the people as a whole.

There is no doubt that while the main 
concentration for copper production is going 
to be in Khetri on the one hand and in 
Ghatsila and Rakha on the other, there are 
two other places where copper productsion is 
being planned, and I would like just to men
tion them before I finally sit down. The first 
is m Agnigundaia in Andhra Pradesh. There, 
we have got reserves of over 10 3 million 
tonnes of lead and 8 million tonnes of copper 
ore. We hope that we shall be able to start 
copper production around 1975, producing 
about 1000 tonnes of lead concentrates per 
year and about 500 tonnes of copper. This is
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a  small project. Then, we have what willt 
possibly be the most valuable copper deposi 
in our country, that is, in Malanjkhand in 
Balaga district of Madhya Pradesh. Here also, 
identified reserves amount to something like 
21 millon tonnes with an average metal content 
of 1*16 per cent, which have been proved 
over a strike length of 800 metres up to a 
depth of somewhere around 100 metres. We 
expect that we shall be able to do this, that 
is, to produce or mine in this area by the open 
cast method which is cheaper, which we 
hope also will enable us to start mining much 
more swiftly than in the more complicated 
underground mines that we have both in 
Ghatsila as well as in Khetn where the 
coppcr deposits are in smaller strike lengths and 
rather small in volume also. 1 he leserves 
already justify the putting up of a concentra
tor 4nd we are optimistic that fuither 
investigations will lead us to the conclusion 
that a smelter itself can be put in this aiea.

We hope that with the full co-opeiation 
of the Government of Madhya Pradesh, we 
shall be able to finalise our decisions in this 
matter within the next six months, and it 
should not take us longer

Now, finally, 1 would say a word about 
the financial posilion of the Indian C oppei 
Corporation. I he coipoiation started its hie 
with a paid-up capital of about £2,25,000 
in 1924. It was a stciling company when il 
was born in 1924; it remains a sterling com
pany even today. The invested capital or the 
subscribed capital rose to £13 ,00,000 in 
1956, And then through the issue of bonus 
shares, in 1963 and 1967, it now stands, 
that is to say, the share capital or subscribed 
capital stands at £25,00,000, or to be exact, 
at £25,71,888 or somewhere m the region 
o fR s. 4*60 crorcs.

The major shareholder in this coiporation 
is the Life Insurance Corporation and othei 
financial institutions who possess about 
18 per cent of the shares, l-oreign sharehol
ding is only about 2*5 per cent of the equity. 
We have not yet decided the compensation 
that is to be paid. In fact, the entire ques
tion of the principles that should be followed 
in determining the payment of compensation, 
whether it should be in relation to the take

over of the Indian Copper or the general 
insurance companies or coking coal is still 
under discussion, and we shall probably come 
to a conclusion about that veiy soon.

SHRI INDRAJIT GUP1A : Or some
thing new. A new basis can also be found 
out.

SHRI S. MOHAN KUMARAMANGA
LAM : 1 do not think that 1 have mentioned 
that it would be an old basis, I was saying 
that we weie discussing the bases, new or 
old. The object of the take over ultimately to 
nationalise the undertaking because we have 
stated so in the statement ol objects and 
reasons itself. But as hon. members are 
aware, c l *5 (2) provides for the payment ot
75,000 a month as compensation foi dcpriva. 
tion of the right of management Government 
have been advised that w'ith the Constitution 
as it stands at present, the right to manage
ment is also right to property and therefore, 
when the ught to management is taken away 
from any individual, in terms of art,. 31 of 
the Constitution, he is entitled to compensa
tion. 1 he accounts of the company show 
that annually an amount of around Rs. 15 
lakhs has been paid as managing agency 
commission to the managing agents of the 
Corpoiation. Since the company is a steiling 
company, it was open to it to continue 
the managing agcncy, and the managing 
agcncy has continued uptodate. We have, 
therefore, taken into account the fact 
that this w.*s managing agency commission 
paid over all these years running to around, 
let us say, Rs. 1,25,000 per month, and 
have come to the conclusion that Rs. 75,000 
a month is a icasonable amount in this light.

The main reason for taking over is the 
speediest and integrated development of the 
most valuable coppcr area in our country 
today, the Singhbhum copper belt, as well 
as the utilisation of the modern equipment 
which is there which, together with the invest
ment Government are planning, would enable 
us to push up copper production fast. 1 do 
not want at present to make any commit
ment about the actual investment we are 
planning because the takeover has been very 
recent. But I have no doubt even from the 
preliminary examination we have made of
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circumstances of the Corporation that the 
resources at the command of Government 
that can be utilised for the development of 
copper production are far greater than what 
a private corporation, the Indian Copper 
Corporation itself could command, and 
judicious use of those resources properly 
invested will undoubtedly lead to a swifter 
incicase in production jhan originally 
planned.

Before I sit down, I would just like to 
mention one point which my hon. friend, 
Shri Indrajit Gupta, biought to my noticc, 
and that is what he felt to be a somewhat 
eiyptic statement in the explanation placed 
before the House about the circumstances 
which had necessitated the promulgation of 
the Ordinance* In the last paragraph but one, 
what has been mentioned is :

' The matter has assumed immediate 
importance in the context of the arrange
ments to be made b> the Hindustan 
Copper Corporation regarding consul
tancy foi then production progiammc at 
Rakha Phase 11.”

The reason foi us to refet to this was that 
the Indian Copper Corporation had requested 
that they be prcmitted to appoint Powell 
Duffryn, a British firm, as then mining con
sultants, for the further improvement and 
extension of their mining and smelting activi
ties in that area. The Hindustan Copper Cor
poration however recommended a different 
consultant for the mining activities in Rakha 
Phase U which actually is closely adjonimng 
to the I. C. C\ area. We did not want to 
have a number of consultants, one here and 
one there, and have come to the conclusion 
that if there is one consultancy agency, it 
would make for better operation.

As for the question of urgency, as hon. 
members are aware, matters like taking over 
a corporation of this character always do 
assume urgency and we always do have to 
take them over in this manner because unless 
we do it this way, it is impossibles, quickly 
to get together all the resources that we have 
for pushing forward our economic programme 
in this area.

I move.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill to provied for the taking 
over, in the public interest, of the manage
ment of the undertaking of the Indian 
Copper Corporation Limited, pending
acquisition of that undertaking, be taken 
into consideration.*'

SHRI SOMNATH CHATTKRJEE (Burd- 
wan) : Mr. Deputy-Speaker, Sir, I welcome 
this measure in so far as this is step towards 
nationlisation of a monpoly business contro
lled by foreign capital. Our demand has 
always been that we should get rid of the 
stranglehold of the foreign capitalists and of 
the monopolists over the economy of this 
country. We feel that such measures should 
have been brought long ago, not just on the 
eve of the election which appears jo  be a 
vote-catching move.

Sir, the ordinance which was promuga- 
tcd on the 10th Marth and the Bill which 
seeks to teplce the the ordinance only takes 
over the management of the concern. We 
are against legislation by ordinance especi
ally just before Parliament was going to meet. 
It is not a healthy practice; it is not a healthy 
Parliamentary convention. If an ordinance 
was necessary, it conld be passed and we 
could even have welcomed it if it was for 
outiight nationalisation and not a piecemeal 
provision for a lagislation like this which 
only takes over the management and pro
vides for the pament of large sums of money 
to the concern for doing nothing in the 
future.

It is inexplicable why this monopoly con
cern has not been outright nationalised, 
and w hit is the good of taking over this 
management only, and providing for the pay
ment of huge amouts when the management 
will cease to manage. We hear that on the 
basis of their remuneration or whatever the 
managing agents were earning to the ex
tent of about Rs. 1,25,000 or Rs. 1,50,000 
per month, Rs. 75,000 per month has been 
calculated as a sort of equal or resonable 
compensation to be given to the management. 
But what has this management to do in future. 
They will nave no more function; nothing is 
to be done by them but only for toking over 
the management the Government are spen-
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ding money from the public exchequer to the 
extent of Rs. 75,000 a month.

We have been repeated saying, as wc 
said during the discussion we had when 
general insurance was taken over, when the 
collieries were taken over, that the Consti
tution does not require any such payment 
to be made. I am saying that under article 
31 A.— the hon. Minister knows it very well- 
sub'dause (i) (b), it is provided that if an 
undertaking or a concern is taken over for 
a limited purpose, it cannnt be challenged 
for violation of articlc 13, 14, 19, or 31 
of the Constitution. We do not understand, 
if it is necessary to take over the manage
ment, why it is not taken over for a limited 
period then. Why should we take it over when 
our ultimate object is to nationalise it without 
mentioning a definite period, and then in 
supposed compliance with the Constitutional 
provision, why should we go on making pay
ments which this concern docs not deserve ? 
There is no reason at all for making any 
provision for payment of compensation undei 
Article 31 A (I) and (b) of the Constitution. 
Therefore, wc feel that such a provision as 
is made in this Bill is meant only for the 
purpose of surrendering to those vested 
intei vests. Probably that is the quid pro quo 
for some benetits received by the ruling party 
from this monopolistic concern. Our submi
ssion is that this is not necessary. 1 he 
Constitut;on does not require that such 
payment shoold be made and it is wholly 
improper that the pubic exchequer should 
be utilishcd for the purpose of making pay
ment to these persons whose contribution 
has now come to be nil.

The hon. Mimslei himself admitted that 
huge profits have been made by this concern 
in the past. Have they been utilised for the 
improvement of the copper industry in India 
in the past ? Therefore, if the Government 
have now felt that the concern should not 
continue to remain in the management, why 
should the public exchequer bear the payment 
of Rs. 75,000 a month, which means Rs. 9 
lakhs a yeaT, to this concern ? The concern 
has nothing to do with the management any 
longer.

Since the present Bill is only for taking 
over the management, we want a categorical

assurance; from the Government that a Bill 
for nationalisation will be brought soon and 
when the Government will acquire this 
undertaking.

There is no dearth of power, because the 
Constitution itself enables the Government 
to take over an undertaking, completely 
nationalise it and to provide such payment 
as Parliament decides, and it is no longer 
justiciable in court. It will not be open to 
judicial scrutiny. Therefore, we can provide 
for an amount to be paid outright, and not 
go on making recurring payments at the cost 
of the public exchequer by fleecing the 
ordinary people of the country.

1-uriher, clause 5 says that Rs. 75,000 a 
month is to be paid. 1 submite that there is 
no economic basis also There is no basis 
behind it. Because they were getting 
Rs. 1,25,000 a month, the managing agent 
is to get Rs. 75,000 per month ? What is 
the rationale behind it ? How is this amount 
dccided 7 What is the objective standard V 
Nothing has been said. Huge amounts arc 
being paid. In the general insurance case 
Rs. 34 or Rs. 36 lakhs are being paid every 
month; similarly Rs. 36 lakhs to the collieries. 
Now provision is made to pay Rs. 75,000 to 
the foreign capitalists. Out contention is that 
such a provision should not have been made 
and hei.ee pioper amendments should be 
moved by the hon. Minister for fixing the 
amount on a reasonable basis and certainly 
not Rs. 75,000.

The management of this concern is now 
given to Hindustan Copper Limited which 
is a Government company, hrom their annual 
reports, it appears that their working has 
been dismal, The Khetri Copper project 
started in 1962 by the HCL has not yet been 
completed. The target date had been post* 
poned from time to time. It was estimated 
initially to cost Rs. 94 crores; it has now 
risen to Rs. 150 crores-*-1 speak subject to 
correction. In their annual report for 1969-70 
they say that it was hoped earlier that pro* 
duction would start in July 1972 and that 
date, 1 find from the Minister’s statement, 
has been revised to late 1973 or early 1974. 
It is only on that date that they are expected 
to go into production. The ta iie t date is
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postponed; the costs are increasing and wc 
seem nowhere near the target.

Criticisms have also been made in various 
quarters that all this is due to laxity in 
financial control, and disproportionate 
increase in the managerial strength. It appears 
that the officers of this concern are more 
keen on going on foreign tours, as one of 
the newspapers has commented, than doing 
their jobs.

There is another important aspect and 
the hon. Minister did not make any reference 
to it. 1 refer to the shortage of experienced 
and trained personnel in this country in the 
field of copper mining and metallurgy I am 
quoting from the annual report of the HCI, 
for 1969-70. They say that their expansion 
programmes ran into difficulties due to 
shortage of trained technical personnel It 
has to be tackled on a proper perspective If 
necessary, foreign know-how should be 
obtained. But in the long run we should 
develop in our own country sufficient 
technical personnel to look after such under
takings which are of technological impor
tance. The hon. Minister should tell us what 
is being done by this Government in respect 
of this matter. Taking over a company can
not be an end in itself. We want proper and 
efficient management of these undertakings. 
For that purpose, Government must develop 
a proper cadre of technical personnel and 
we should get rid of stereo-typed bureaucratic 
attitude and red-tapism. Otherwise it will 
upset the equalibrium resulting in imbalances 
and consequent detriment to our economy.

The Indian Copper Corporation, what
ever it might have been, has been considered 
to be one of the efficient concerns; it did not 
get into the difficulties of the kind into which 
the HCL had got. A really integrated 
Approach is needed to have better co-ordina
tion between the two branches so that some 
benefit could be achieved to this country by 
higher production and better distribution.

There are two further aspects to which I 
wish to refer. One is about labour relations. 
From the annual report of 1969-70 of the 
HCL we find that labour relations have not 
been very happy. There was a notice given 
to go on strike, but some sort of adjustment 
was made and arbitration was arranged for,

and probably an award has been given. But 
we must see that the Government really take 
up an attitude towards labour in ICC which 
will not follow the footsteps of the old 
management, namely making more and more 
profits at the expense of the legitimate 
demands of the workers.

I have a fundamental objection to clausc 
13. It reads :

‘ If the Custodian is of the opinion that 
any contract of employment entered into 
by the company or the managing agents 
of the company, in relation to the under
taking of the company, at any time before 
the appointed day, is unduly onerous, it 
may, by giving to the employees one 
month’s notice in writing or the salary or 
wages for one month in lieu thereof, 
terminate such contract of employment. *

It is applicable to anyone indiscriminately. 
Even a workman who is entitled to the bene
fits of the Industrial Disputes Act or other 
beneficial legislative provision will be now 
completely at the mercy of the Custodian 
who has been given arbitrary power to decide 
which contract of employment is to be 
treated as being unduly onerous and which 
is not. No guidelines are laid down in the 
Clause, and it is left entirely to the subjective 
satisfaction of the Custodian Clause 13 
should be restricted only to officers who are 
getting a salary over a particular amount, 
and it should exclude workmen within the 
meaning of the Industrial Disputes Act. 
Otherwise, under the wide powers given here, 
the Custodian can get rid of anybody saying 
that his contract of employment is unduly 
onerous. I submit such wide powers should 
not be given to the Custodian.

My last point is with regard to the 
question of evolving a proper and equitable 
policy of distribution of the copper that is 
produced. We have found in the past a 
peculiar policy of distribution adopted by 
the Government. I have got the figures for 
the period 1956-61. Subsequent figures are 
not available with me, the hon. Minister may 
kindly supply them. Gujarat got an alloca
tion of 70 per cent of its requirements and 
Maharashtra 28 per cent of its requirements, 
while my State of West Bengal got only 
10 per cent of its requirements, What is
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this policy of distribution ? How docs the 
Government allot this very important raw 
material among the different States ? How 
are the priorities determined ? Why has West 
Bengal received only ten per ccnt ? What is 
the rationale behind it ? Who decides the 
priorities ? I, therefore, submit that a proper 
distribution policy should be evolved, so that 
there is fair distribution among all the States, 
and in no State, industry is stifled. It is our 
charge that industry has been stifled in 
Wast Bengal for lack of raw materials and 
incentives given to the State’s industries. 
Therefore, we should not only see that there 
is greater production, but also that there is 
equitable distribution among the States.

SHRI SWARAN SINGH SOKHI (Jam
shedpur) : Sir, I congratulate the Minister of 
Steel and Mines on bringing this Bill for 
taking over the Indian Copper Corporation’s 
management. It is a very good step. This 
falls in my constituency in Jamshedpur and 
the Government has taken a very wise step, 
because they were using only high grade 
copper ore and wasting the low grade ore 
below the grade of 1 per cent. There are 
also kyanite mines of the Indian Copper 
Corporation which should also be taken 
over immediately.

SHRI S. MOHAN KUMARAMANGA- 
LAM : The kyanite mines of the Indian 
Copper Corporation have been taken over.

SHRI SWARAN SINGH SOKHI : That 
is also a good step. While terminating the 
contracts, no amount should be paid. There 
should be no arbitration and no work should 
be carried out through the contractors, even 
in mining. The Custodian appointed by 
Government should be an expert on copper 
metal and no officer of the ICC should be 
put in charge of the plant as Custodian or 
even as General Manager. If possible a 
man from Bihar should be appointed.

There is no indication as to how much 
lump sum amount wc are going to pay to 
the ICC for the taking over. I think 
Rs. 75,000 per month should not be paid. 
Also, if any money is paid to the ICC 
management, it should not be allowed to go 
out of India. Also, contracts entered into

more than a year ago may be even cancelled, 
if they have been entered into in bad faith.
No arbitration should be allowed for pay
ment of any amount and officers found guilty 
should be dismissed forthwith.

Any of the aggrieved parties who may 
like to go to higher courts should be banned 
from obtaining any sort of injunction against 
the Hindustan Copper Limited to avoid 
further complications and for smooth runn
ing of the plant.

I support clause 13 that one month’s 
notice should be given for terminating any 
of contract of employment. I think this is 
in regard to officers who are employed on 
contract basis and this does not apply to 
labour. I would like the Minister to clarify 
this point.

The existing plant and machinery of ICC 
is quite old though expended recently. The 
latest furnaces and equipment should be 
installed and further expanded to meet the 
copper requirements of the country. Condi
tions of workers should be improved and 
labour should not be retrenched. The water 
scarcity in the town and labour quarters 
should be removed and other arrangements 
should be made for the welfare of the labour.

I also suggest that English and foreign 
companies including tea gardens owned by 
foreigners in India should be acquired imme
diately.

MR. DEPUTY-SPEAKER : That is a
larger question. Please confine your re
marks within the scope of the Bill.

SHRI SWARAN SINGH SOKHI : 
Government should take over all such 
companies or managements immediately and 
without any loss of time, without any pay
ment, to end their monopoly. They have 
already reaped much more than their invest
ment long ago.

MR. DEPUTY-SPEAKER : It appears
you have re-written the Bill !

SHRI SWARAN SINGH SOKHI: With 
these words, I support the Bill.
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SHRT INDRAJIT GUPTA (Alipore) : 
Sir, on behalf of our group, I welcome this 
Bill. We consider that this measure of 
nationalisation of a foreign-owned sterling 
company, which was enjoying a monopoly 
position is long overdue. The time is short 
and I want to put a few questions to the 
Minister. Will he explain whether this is 
going to be the accepted policy and pro
cedure of the Government that whenever 
nationalisation is contemplated, it must be 
done in two phases, the first phase being 
restricted to the taking over of the manage
ment and then after an indefinite interval 
whieh is not specified, in future, there will 
be taking over of the ownership ? This 
should be made clear. I do not sec any 
justification for this kind of method, which 
causes a lot of loss to the country, as point
ed out quite ably by Mr. Chatterjee. I do 
not want to labour on this point. We have 
to go on paying Rs. 9 lakhs a year as com
pensation for the management Whether it 
is legally obligatory or not, I leave that to 
Mr. Kurnaramangalam and Mr. Chatterjee, 
both eminent lawyers, to find out. But the 
fact remains that Rs. 9 lakhs a year have lo 
be handed over simply for taking over the 
management, while the owneiship remains 
with the original shareholders and at some 
unspecified date in future, the ownership is 
going to be taken over. Is this the new 
Congress method of nationalisation ? What 
is standing in the way of carrying out whole
sale nationalisation from the very beginning ?

I am against compensation being paid 
for taking over the management. Later on, 
at the time of total nationalisation, the ques
tion of compensation will come up again. I 
want to point out one or two facts, which 
the Government should bear in mind in res
pect of this company when the question of 
determining the compensation comes up. The 
minister has been very polite in his remarks 
about the profitability of this company. He 
said, after all, it is natural for the private 
sector to make as much money as it can and 
so on. It is not merely that this company 
was enjoying a monopoly position. If you 
see the figures in their balance sheet, you 
will seldom come across any industrial con
cern in the country which has had it so good. 
Not only their profits after taxation have 
been mounting to Rs. 1 * crores, but they 
have also built up the share capital by freely 
issuing bonus shares. They have built up a

huge reserve fund of Rs 1 $ crores. On the 
top of all these, they have been given such 
liberal loans from the public sector financial 
agencies. The United Bank of India has 
given Rs. 14’25 lakhs. The State Bank of 
India has given Rs. 91*30 lakhs. The ICICI 
has given Rs. 49*90 lakhs. The IDBI has 
given Rs. l j  crores. LIC. of course, as 
pointed out by him, owns 18 per cent of the 
shares. This company has been enjoying an 
unrivalled monopoly position with its huge 
reserves, huge profits and huge share capital 
and on the top of all these, it has been 
pamperd in this way by the public sector 
financial institutions, who do not cpme for
ward to give assistance to other more needy 
people so readily as they do here. These 
things should be borne in mind when 
ultimately the quantum of final compensation 
is decided. Personally, I think this is a good 
case, a test case, where we should tell them 
eventually that nothing but a purely t6ken 
compensation is what they deserve. Why 
should they be given compensation ? For 
what ?

Then, you will find a very interesting 
thing. 1 find that nearly 26,000 units of 
shares or stock arc held between five or six 
individuals, all of whom are well known 
names and people connected with the biggest 
business houses of this country. Shri G. B. 
Kothari who, everybody knows, is a nominee 
of the Birlas holds 5,000 units of the stock; 
Sir Biren Mookhcrjee holds 5,625 units; 
your cx-Financc Minister, Shri Sachin Chau- 
dhuri, owns 2,000 units of stock and in his 
wife’s name th 'rc  arc 28 1 units; Shri Bangur, 
Mr. Johnson and Kanwar Prem Lai— all 
these people together, directly or indirectly, 
are holding nearly 26,000 units of shares in 
this company. These people are now expect
ing, I suppose, that they will be given very 
handsome compensation. This is the point I 
wished to raise.

There are many other points but I do 
not wish to repeat what Shri Chatterjee has 
raised. But of the two other points that 1 
have, one is about alternative sources of 
supply of this metal. Since, 1 believe, the 
total requirements of copper in our country 
are about 1,28,000 tonnes, obviously there 
is a big gap between our production and the 
requirements and we shall have, therefore, 
to go on for some time for looking for 
foreign sources of supply, although this
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is a very expensive metal. With the stoppage 
of non-project United States aid, which 
covers non-ferrous metals, I would like the 
Minister to tell us what alternative sources 
we are exploring and with what effect. What 
about the USSR or Yugoslavia or Africa or 
the Latin American countries which are pro* 
during copper ? What have we done since the 
United States cut off our aid to try and 
explore these alternative sources and what 
do we expect out of that ?

I would also like to know whether it is a 
fact or'not that the estimated copper resources 
in our country amount to about 145 million 
tonnes according to geologists and scientists; 
if so, what has happened to the National 
Mineral Development Corporation’s plan for 
a major development of the copper industry ’ 
Is that in view; is it contemplated or not oi 
are we content with Ghatsila and Khetri ? 
Khetri is a total mess. I do not know why 
he is so optimistic about Khetri What has 
suddenly happened to give him this con* 
fidence ? Khetri is a blot on our hndscape. 
What are the bottlenecks that are holding it 
up ? It is absolutely one of the biggest scan
dals. The reports of the Estimates Committee 
and the Public Undertakings Committee are 
there and you can go through them. What 
is it on which he bases his optimism about 
Khetri ? I will be very glad if really that is 
the case. But Khetri and Ghatsila taken 
together are still not going to come anywhere 
near the requirements of this country for 
which we will continue to spend huge 
amounts of foreign exchange. So, what are 
we going to do about an all round plan of 
development for it ? What happened to 
Operation Hard Rock, which was earned out 
at considerable expense with the help of 
foreign technicians and engineers to locate 
new sources of copper deposit ?

1 am glad to hear that the old silver 
refinery at Calcutta is at last going to be 
converted into a copper refinery, Shri Ganesh 
is sitting there and he knows that we plagued 
him for two years about whether the silver 
refinery could be converted into a copper 
refinery ao that the surplus employee* there 
would not lose their jobs. We were con
tinuously told that no such thing would be 
done. To save the jobs at least of some of 
those employees, they had to be transferred to

the Alipore Mint. We are told that this silver 
refinery is finally going to be made into a 
copper refinery. That is very good news and 
I am glad about it. 1 hope, all those 
employees of the old silver refinery will have 
their job security ensured at the new copper 
refinery also.

Finally, I would like to say one or two 
words about the labour position. Other 
friends may speak about it later. The workers 
of the ICC copper project at Maubhandar, 
that is, Ghatsila, have a brilliant and proud 
record of trade union struggles in the past 
against this company. They have fought, 
struggled and sacrificed foi winning their 
rights and demands Until the Central Wage 
Board for the Engineering Industiy appeared 
on the scene a fsw years ago, these workers 
were among the worst exploited in this 
country I hope, with nationalisation they 
will at least have something to look forward 
to Their housing conditions, I am told, ate 
still abominable T hope, the new Corpora
tion will do something about that imme
diately.

1 would like the Minister to tell us 
whether the job security and employment 
conditions of the existing workmen and 
employees are going to be piotected or not. 
My hon. friend, Shri Sokhey, wanted that 
there should be no retrenchment; at the same 
time, he supported clause 13 which gives 
omnibus powers to the Custodian to get rid 
of anybody he wants to. It is there. We have 
had some experience with these Custodians. 
We do not have much faith in them. J want 
to know whether the job security...

SHRI S. MOHAN KUMARAMANGA- 
LAM : May I ask a simple question ? Can 
you give me a single example of such a 
power being used, to send workers out of 
service in any nationalised organisation *

SHRI INDRAJIT GUPTA : If you try 
to do that, there will be trouble. If you waot 
the trouble, that is a  difierent matter, Jf the 
matter is so simple* as the Minister makes 
out, let him give an assurance here that the 
job security and employment conditions of 
the existing workmen of the 1. C. C. will not 
be disturbed in any way and will be pro- 
tected,
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Lastly, I  think, it has been brought to 
the notice of (he Minister by the employees 
themselves who are working at the head* 
office fa Calcutta, numbering 59 only.,.

SHRI S. MOHAN KUMARAMANGA- 
LAM : I am sorry to interrupt the hon. 
Member, But the fact is that it has never 
happened till now. You cry, wolf, wolf, 
when actually there is no wolf.

SHRI INDRAJIT GUPTA : The wolf 
I am referring to in this particular case is 
Mr. Dhavan who has been appointed as the 
Custodian and who has already said that the 
staff of 59 who are employed in the head- 
office at Calcutta and who have been doing 
only Copper Coiporation work in the office 
of the managing agents are not going to be 
retained. I think, the Minister has already 
been approached by the staff on this point. 
Mr. Dhavan has decided to take 25 
employees out of these 59 employees and to 
leave the remaining 24 employees at the 
mercy of share-holders, that is to say, they 
will not be taken over by the nationalised 
undertaking. Here is such a vast undertaking 
with crores of rupees capital and reserves 
and huge plants of development that when 
the new Custodian comes, he says that even 
59 employees who have been working for 
years together in the head-office at Calcutta 
and doing the work of Copper Corporation 
will not be required. Am I talking about an 
imaginary wolf or there is a real wolf ? His 
name is Mr. Dhavan. Y do not know who 
he is.

I would press upon the Minister, and it 
is very important for the whole image of 
nationalisation in this country also, 
that it should make a good start, that it 
should enthuse the employees and not begin 
to demoriaHse them. Therefore, I would 
request him to look into this matter perso
nally. These are only 59 employees work
ing in the head-office at Calcutta. All of 
them should be retained. There will be 
plenty of work for them. It the develop
ment project to which he referred is realty 
going to be taken up, what is the need of 
getting rid of these 24 employees. ! would 
like to have some assurance on this point.

m m  CHINTAMANI PANIQRAH1 
(Bhubaneswar): Mr. Peputy-Speake', Sir,

I rise to welcome this measure though it is 
really late. It Is better late than never. This 
is a very good Bill, It is to take over the 
Indian Copper Corporation.

As has been pointed otto my hon. 
friend, Shri Indrfig'it Gupta, with the stop
page of non-project aid by the U. S, 
Government which includes non-forrous 
metals also, really, it is very urgent, so far 
as we are concerned, to  see that whatever 
copper is available in the country is properly 
exploited and utilised*

The Indian Copper Corporation is a 
private company which was incorporated in 
London in 1924. It had a mining lease area 
of 26 sq. miles. But you will be surprised 
to know that by 1970, when I had an 
occassion to visit the mines some years ago, 
only 6 sq. miles area had been developed. 
From this, we can understand how much of 
copper we are importing. A tonne of 
copper comes to about Rs. 14,000 in Vaiue. 
We are importing copper all these years even 
though they had a mining lease area of 
26 sq, miles. As against that, they had 
devetopcd only 6 sq. miles within a period 
of 48 years. This is how they were 
getting the maximum profit out of it. The 
hon. Minister was a little modest about 
mentioning the rate of return; after coming 
to the Treasury Benches, he is trying to 
be a little modest in his approach to pro
blems. I had the occasion* as Chairman of 
the Committee on Taxation (Amendment) 
Bill, to visit this mine. When we looked 
into the accounts and what their rate of 
return was—we wanted to calculate how 
they were trying to have tax concessions— 
we come to know that the rate of m um  
was 45 per cent on the capital invested. 
This is the highest in the world, not to 
speak of this country 1 No foreign private 
company in India has such a rate return 1 
Even ESSO, Lever Brothers, etc, go only 
upto 22 per cent. And here this private 
foreign company has a net rate of 
return of 45 per cent on the capital invested. 
Therefore, it was urgent and necessary that 
it should be taken over.

The hon* Minister was placing before us 
some targets. Of course, those targets have 
been worked out by some officers thews and 
he must just have put the targets befrq? us
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here. But we knew how the targets a it  fixed 
and how they are realised. From the Mid- 
Term Appraisal which is before us and 
which is coming up for discussion today or 
tomorrow, you will find that whatever 
targets were fixed, we have remained far 
behind them and nothing has been realised 
during the last two years of the Fourth 
Plan. Let us try to utilise the resources that 
we have and let us try to see how we can 
conserve our resources. It is good that this 
Bill has come, and we welcome that.

The demand for copper by 1973-74 
is going to be 1,28,000 tonnes. The calcu
lations that the hon. Minister has given— 
Khetri and Ghatsila combined together— 
would come to 41,000 tonnes. 1 am quite 
sure that this target is not going to be achie
ved, but taking for granted that it is going to 
be achieved, i.e., 41,000 tonnes— I am quite 
sure he is not going to achieve it; it is not 
be who is going to produce; there are so 
many factors over which he has no control 
—it will fall short of the demand. When 
the non-project aid is stopped from U. S. 
aid, we have to try and see how best we can 
utilise and explore whatever deposits of 
copper are there in this country. As has 
been pointed out by the Geological Survey 
of India, there are about 340 million 
tonnes of copper deposits in the country, 
and I hope that the Government, the 
Ministry, would try in all possible ways of 
exploring these deposites, because it is one 
of the most important non-ferrous metals 
and it is very necessary for the industrial 
development of this country. We are spend
ing Rs. 50 to 60 crores on import of coppei. 
I hope that, within a period of ten years, we 
shall be able to at least reduce that kind of 
dependence oa foreign sources.

I had the occasion to meet some of the 
workers who had worked in this company 
for 20 to 30 years, and they totd me in 
confidence that there were gold deposits in 
this mine. I have tried to verify from these 
old workers in this mine, and I have no 
doubt—I have nothing to disbelieve—
that this company kept it as a secret. 
I am suit, they must have utilised these 
reserves in whichever way possible; they 
must have extracted those reserves. The old

workers who had worked there four years 
together, in this company, have told me 
that gold deposits were there and they have 
been extracted by this company without the 
knowledge of the Government. Therefore, 
taking into consideration all the exploitation 
that the company has done during the last 
30 or 40 years, 1 would ask this question 
of the hon. Minister—he bad once quoted 
the case of Chile where the President had 
said that they had, for so many years, 
exploited the resources. Therefore, I am 
requesting the hon. Minmister that 
instead of fixing and trying to have 
Rs. 75,000 per month as compensation for 
management and again fixing another rate of 
compensation for the entire acquisition of 
the property, may I repeat what he has 
told us in this House and which we all 
appreciated and we clapped in this House ? 
May I again ask the question ? Whenever 
you take into consideration the complete 
nationalisation of this undertaking—I don’t 
know why it is delayed—will he put the 
same question to them — “ Gentlemen, you 
have exploited our resources for so many 
years. Would you please pay us something 
for that ?”. On the whole, this is a right 
measure and we support it.

«5 krs,

SHRI G. VISWANATHAN (Wandt- 
wash): At least after more than two decades 
wisdom had dawned on this Government 
and now they are coming forward with a 
BiH to take over the management of the 
Indian Copper Corporation. At the same 
time, I am sorry that it is a very half-heart
ed measure. As was pointed out, this 
nationalisation should not only be confined 
to taking over the management but the entire 
industry in the private sector should be 
nationalised.

The object of the nationalisation of the 
management is to have better co-ordination 
and develop the scarce copper resources in 
our country. At present, our annual copper 
production is only 9600 tonnes. It is far 
behind the consumption and as well as the 
demand of our country. According to the 
Fourth Five year Plan, we envisage that the 
9600 tonnes of copper would increase to
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47,000 tonnes. But, according to reports 
it is said that we may not reach the target 
and even if you reach the target, it will be 
only about 50 to  60%  of the target fixed.
I don't know whether this Government has 
got the knack of missing all the targets ex
cept the election targets, "(Interruptions) 
According to reports of estimates, the 
country’s demand for copper in 1973-74 
would be 1,28,000 tonnes. What are we 
going to do about this ? If you are going to 
take over the undertaking, you must find 
enough men and we must fully utilise our 
resources, even if it is required, our foreign 
personnel also, to augment the resources in 
the country Already, the two speakers 
about the compensation we may have to pay.
1 think the compensation is bound to very 
very heavy in this case if the normal stan
dards arc going to be used, because, according 
to the reports* of the ICC, in 1970 their 
assets were about Rs. 28 crores. f think the 
Minister should give consideration when 
giving compensation that only the original 
investment of the company should be taken 
into consideration.

In the Bill, as it has been appointed out 
already, Clause 1 3 ,1 feel, gives very sweep
ing powers to the Custodian and 1 think the 
Minister must curtail these powers.

Again, when we talk about the manage
ment of these undertakings, especially public 
sector undertakings, we, in our country, arc 
investing heavy amounts and I am told that 
by the end of the Fourth Plan it will be 
Rs. 6400 crores in the public sector. Nor
mally, whenever anything is nationalised, 
efficiency goes down, cost of production 
goes up and red-tapism gets the upper hand 
1 am not here discredit the public under 
takings, but, as the Prime Minister once 
said, the public sector must justify itself by 
its efficiency. Nationalisation should not be 
for the sake o f  nationalisation, to create an
other Department in the Ministry or to ex
pand the present Department. The unutilised 
capacity or the idle capacity is there in all 
the sectors of public undertakings. For 
example, 1 would like to point out that in 
the Hindustan Photo Films...

MR. DEPUTY-SPEAKER : Why go
away from the subject under dircussion ?

SHRI G. ViSWANATHAN : ...and the

Surgical Instruments, the idle capacity is 
over 90% . In the same Ministry, to which 
the hon. Minister is attached, there is more 
than 40 per cent of idle capacity in the 
Steel Plants. There is more than 30 per 
cent idle capacity in the heavy equipments 
machinery. These are all admitted by the 
Government already. It is more than 20 per 
cent in respect of the mining and fertiliser 
units. I agree with the Minister when he 
says that the autonomy of the public under
takings should be respected at all costs. Sir, 
even though he is allergic to State autonomy,
I am really glad, he wants to keep the 
autonomy of the public undertakings in tact.

I wish to point out that enough powers 
should be given to the Chairman and the 
Managing Directors of the public under
takings. There should be no interference in 
the day-to-day administration of our public 
Sector. The Ministers in the Central Cabinet 
should not expect the chairman of the 
Managing Directors of public undertakings 
to rush to Delhi every week just like the 
Congress Chief Ministers to come here for 
clarification or confirmation etc. etc.

Now, regarding appointments, I just want 
to have a word before I sit down. I wish to 
point this out to the hon. Minister that really 
efficient and honest persons should be 
appointed as Chairmen or Managing Direc
tors. I request the hon. Minister that he 
should see that technical persons should be 
given preference over the IAS and ICS 
officers. Above all, appointment of Chairman 
or Managing Director should go to persons 
who really believe in public undertakings. 
Only they should be given charge, because, 
it is only then we will prove before the public 
that after all nationalisation is not for the 
sake of any other thing, but only for the 
good of the public.

SHRI P. K. GHOSH (Ranchi) : Sir, I 
welcome this measure. This is another step 
towards self-reliance in respect of copper 
production in the country and less depen
dence upon the imports.

As the hon. Minister pointed out, our 
production in the country is very low in 
comparison to our requirements in this 
regard. Certainly I do believe that this 
measure will help us in producing more of
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our requirements. As the hon. Minister said, 
there is certainly lack of technical expertise 
and managerial personnel in this field in our 
country today. But in respect of this ICC, 
this being an old undertaking, we hope we 
may have some efficient managerial personnel 
and technical experts who gained some ex
perience through long years of working. I 
hope that their experience and expertise 
would be utilised for exploring other copper 
mines in the country.

I do not agree with Mr. Chatterji when 
he said that there was no necessity to bring 
in an ordinance on the 10th of March when 
the House was going to  meet on the 13th. 
Whenever the Government wants to take 
over any undertaking— especially if it is a 
private undertaking,— it is very essential that 
such taking over should be undertaken only 
by an ordinance. I will tell you the reason. If 
a  Bill is brought before Parliament, as you 
know, it is a long drawn out process. It gives 
lot o f scope to gain time on their part. It 
gives them scope to manipulate their accounts 
and take away valuable equipments and to 
remove them elsewhere. Therefore, I do 
believe that it is only by ordinance that we 
can take over anything immediately, without 
at the same time, giving any scope to them 
to manipulate things.

We have seen the position in respect of 
the coking coal industry. This information 
was leaked out. Many valuable machinery 
were taken away out of the collierics. So, I 
support this stand, of taking over by issuing 
an ordinance. If a Bill had been brought 
forward in Parliament and passed, it would 
have taken about a fortnight to have it 
passed, and the management of the concern 
would have got fifteen days to manipulate 
thinge. Therefore, I  fully support the hon. 
Minister’s action in taking over this concern 
through an ordinance first and then coming 
forward before this House with a Bill for 
replacing it.

We are always in support of nationalisa
tion. L do not know why, but for reasons 
best known to the hon. Minister, they have 
taken over the management, but I hope that 
within a very short time, this industry will 
be nationalised completely.

Regarding payment of compensation, as 
my hon. friends have said, they have earned 
a lot during all these years, and, therefore, 
there is no necessity whatsoever to pay any 
compensation to them, and I fully agree with 
those hon. Members who have said that no 
compensation should be paid because they 
have earned a lot duting ail these years.

As the hon. Minister has pointed out, 
there is great shortage o f copper in this 
country. This undertaking did not have any 
national inteiest in mind but only the interest 
of making profits, and, therefore, they were 
utilising only the high-grade copper oie and 
not the under cuts. Now, since Government 
are going to take over the management, I 
hope the under-euls will also be utilised pro
perly, and 1 hope that the targets set by the 
hon. Minister would be fulfilled.

For this puipose, we must see that the 
management is efficient unlike that of the 
Hindustan Copper Corporation at Khctri. 
In regard to the Khetri project, it is very 
unfortunate that although a target had been 
fixed, and the project was scheduled to 
achieve this target of production by 1973, 
we have come to know that it is going to be 
delayed, and the reason is that among the 
top executives in this undertaking, some of 
the top managerial personnel are quarrelling 
among themselves, and as a result the work 
has suffered. This is a very sorry state of 
affairs. 1 understand that one executive has 
been removed from there and has been 
brought to Delhi and appointed as a special 
officer.

SHRI S. MOHAN KUMARA- 
MANGALAM : The hon. Member is wrong.

SHRI P. K. GHOSH : That was the
newspaper report.

SHRI S. MOHAN KUMARA- 
MANGALAM : They are wrong reports. Let 
him not believe all the newspapers all the 
time.

SHRI PILOO MODY (G odhra): But 
only Government hand-out?.

SHRI P. K. GHOSH : But in any case, 
we want that the management should be
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efficient, and we do not want that there 
should be and interference. But if the mana
gerial personnel fail to deliver the goods, 
they should be summarily dismissed. But this 
has not been happening. From my experience 
in other projects also, I may say that where 
any managerial personnel have failed in one 
project, they have actually been promoted 
and sent to another project or if not pro
moted, they have been shifted in the same 
capacity to other projects. Once it is found 
that some managerial person has failed, he 
should be punished instead of being trans
ferred or promoted.

Therefore, I would icquest the hon. 
Minister to see that the undertakings which 
Government take over are efficiently mana
ged, and if the manageis fail, they should 
be removed immediately in a summary 
manner.

As there is great shortage of copper m 
the countiy, I would suggest that the other 
coppei mines which have been iccently 
discovered in Malanjkhand in Balagj district 
of Madhya Piadesh may be started as quickly 
as possible, and similaily, the Agnigundala 
project in Andlua Pradesh also should be 
started vcay quickly.

I am gUd to learn that the silver icfinery 
in Calcutta is also going to be conveitcd into 
a copper rehnciy.
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^  5TTORPF I

SHRI KARTIK ORAON (Lohardaga) : 
Mr. JDeputy-Speaker, Sir, this Bill that has 
been brought before the House by the 
Government is very much welcome, in that 
it is a step forward towards the reconstruc
tion of our country. In fact I personally 
believe that everything should be nationalised 
including human beings.

Why I am saying this is that we m ust,.,

«rt *nr ( s ^ tt) :
t  s r rw r  

g, ^  1 1

MR. DEPUTY-SPEAKfcR : The bell is 
being rung ...Now, thcic is quorum. The 
hon Member can continue.

SHRI KARTIK ORAON : Sir, this BUI, 
for taking over the Indian Coppei Corpora
tion, that has been brought by the Govern
ment is very wclcome; it is a very welcome 
move, and in fact, the Government deserves 
our congratulations for this. We have been 
taking over many things; we are nationalising 
many things. 1 would really like to say that 
mere nationalisation docs not serve the 
purpose. Theie are a lot of things which have 
been experienced by us. We have taken over 
so many things; so many public undertakings 
have come up. From them, we should learn 
a lesson and try to improve upon it while 
we are taking over this concern.

I personally think that everything Indian 
should be nationalised. While I say this 1 
mean, we should be very sensitive of being 
Indians. Unless in this public sector the 
people are very sensitive of being Indians, 
unless they want to project something new, 
perhaps newer th in  what has been done be
fore, we are not going to bring about any
thing revolutionary by bringing about this 
nationalisation.

1 do not want to go into technicalities. 
I do not know what this compensation is for. 
For land ? For Copper ores ? For equip
ment ? The land belongs to us; the copper 
ores belong to us. For equipment you can

give compensation after depereciation. Has 
the Government prepared an inventory and 
decided what it is all worth ? Merely saying 
Rs. 75,000 does not make any sense. In 
that case we should have given the British 
Government compensation for an indefinite 
period for taking over the Indian Govern
ment and having this democratic system. 
This sort of vague ideas should be discon
tinued. We should take it over straightaway 
and there should be no question of com* 
pensation. Whatever is due, must be given. 
Why should we go on paying Rs. 75,000. 
Whatever work that is done there, only ten 
per cent of that should be given, if at all 
accessary, I think they might have worked 
it out; 1 do not know. 1 entirely agree with 
the hon. Member, Mr. Indrajit Cupta when 
he says that the question of compensation 
does not arise.

Men ate more important than money, 
material or machines, or everything else. So, 
there should be more emphasis on men. Those 
persons who are going to handle this job 
should be men of character— I mean those 
who are at the helm of affairs—-They should 
be men above provincialism, nepotism,favouri
tism and casteism. Otherwise we are not going 
to bring about any substantial change. We 
must be clear about what we are going to do. 
Men at the top should be capable of develop
ing a team spirit and loyalty to the organisa
tion. Men who indulge in favouritism and 
nepotism should be punished. Unless we 
bring about a change in the approach to the 
solution of such problems, things will not 
improve. People in the country are mistfully 
looking forward to what our Government can 
offer. Our administration should be such that 
it must be able to show to the people in the 
street what changes we have brought about 
or going to bring about.

My hon. friend, Mr. Swaminathan has 
said that technical personnel should be made 
to man the projects. 1 entirely agree with 
him. In a country which needs quick indus
trial development and also metallurgical 
improvement, let us not put too much 
emphasis on administration alone. Mining 
engineers and technocrats can prove to be 
good admini&tiators of such projects; they 
could be trained to be expert adminstrators. 
But an administrator cannot become an 
engineer or technocrat. Therefore, this has 
got to be taken note of, and let us not
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try to appoint Chairmen and Custodians on 
political considerations. They should be on 
merit. That is why I have always said that 
the Government of India needs a Public 
Sector Services Commission and that people 
should be selected by them alone and sent 
to different enterprises because 1 know that 
each Chairman has his own way of recruit
ment. That sort o f thing should be stopped. 
I am not opposed to anybody coming from 
any part of the country, but the best men in 
the country should be selected and sent to 
the right place We should have the right 
man at the right place. We do not question 
who he is, where he comes from, but he 
should be capable enough That is why I 
say that we should go by the maxim “ who 
knows what” and iorget the maxim “ who 
knows whom” . If a man is a failure in the 
Food Corporation, he is sent to the Steel 
Corporation because he knows somebody 
These things must be slopped Once a failure 
at one place, he should be consideied a 
tailuie at every place.

This is no< the only problem wc have 
been been facing in our area. Tor instance, 
there weie some questions of the employees 
of the Indian Copper Corporation, and it 
was stated that they should be retained I 
can understand that It is a vciy good thing, 
but so far as the Rakha Mines are concerned, 
the tribals give the lands for mining the ore, 
but get nowhere. If even after the Govern
ment takes ovei, it does not make any 
difference to  them, then it docs not mean 
anything whether you nationalise or not. 
Therefore, the local people must get the first 
chance, and I would like to insist on this. 
If you do not do that, there will be heart
burning and resentment everywhere and we 
will be creating Bangla Desh everywhere. I 
would like to request the Minister that he 
should insist that for jobs carrying upto 
Rs. 500 local people should be taken.

SHRI K N  TIWARY (Bettiah) . If 
they are not competent ?

SHRI KARTIK ORAON : You may be 
under that impression I do not accept that. 
They must be competent, but even when 
people are availabte. people from outside are 
imported That procedure should be stopped.

I support the Bill whole-heartedly sub
ject to what I have already explained.
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foraft ^  ^  ^ f r  «n=wrr?rr̂  11  s?r f r r t  

^  % fa fo r w ’̂ rr f t  % ^ r
* r r ^  «p>  *fr i p ?  w
5r?f t c  | t  t? t  | ,  Srftr ^ r  
crrft ^ r  vr «fr tit m x $  | ,  ^  5^  

i

^  « n f  «P^rr

^ rfT  g 1 anft «f)r «prf?pp aftrr^fr t |  
«T f t  t o t ^F«R3T % 4 % ^
% f ^  f>rr ^ rrf^  1 %ftfr t
nv^pfrft ^ n r î ctt f — «rf«5R?

3T»^Tiftrgr sfff 5f^|% sfVfgr T O  

t it ^ r  | ,  ^p?-
% srft ^  srmV fftfa 

1 ft? ft *ft ffO T t <mfhm 
m f t ^  3ct|o ^0 t̂ To arfsmrV tit 
^  ^  to t to t t  1 f?r̂  
s t r  f  f « w  i t f k x  q7r«nr ^  t o ,  ftpr 

^r q f ^  t  ftwrrrr
1 yfr srrfatr ? ^ r ^  $?r tftnf tit

m  m  w  T ^r cr»ft
$*r*r vfivTrrr f^ r^ r 1

$ R f t  % ^  ^  * ^ r r  ^rr|*rT
f t  % 5fr*ff tit ftspRcr |  f t  ^  afr 
t it f t  t it y w w te  fsr̂ rr w |  ^

f t  lT4X?rfii%j gf% ^ q 1 T o  W>J W?T

t w  «rrJTT f t  a fh  ^ f t i r

?ft«ff tit #  ^r^rcn: ^ fT ^ rf ftr# 5rrft 
^ar s r t ^ r  tt ^  t o s t  | ,  %
fq^iq^r tit ^r, ^  %xt T̂ ?ft 1

M m  ^  H W f T O  gcr ^  

STTcf 3fk ^ r r  T̂fcTT I  I 3rft «fr 53^T  
y er a rk  «fr ^ s f f  ?r |  f t  
*r fc?rr 3n% ar^f t  tnp t o  a rk  qpfpTT 
^TfcTT f  f t  3TST ffr W ft« F  ^  tftfteFT 
5ftt% «F*%?r?r5R ?r ?ppm  «rr ft?nr 
1 1 sra eft |?Tfr ar> wwr f^nsr |  ^  

^ * r r ^ r |3 fk ^  «frarlteftn^«r5r«Tjt | i  
w  s f^ tt ^ g^rm t^rr
^ r r s r T ' T ^ ^ I ,  v #
?rrf*H5r tr r o ^  ^ft^*TT aftx w  ^ n f t  
3Ft t o  ^ s f t ^ r  qftfsPF TT 1 m  * m f % 
nr«r ?r f« rtw  «pt ^ rrw  t o t  | »

t it f'm  ^finpr (^ ftr) : w m m  
wfrzt, t it  $wxw m  tit % t it  i$ m
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[*ft ftp* ^ foP T ]

t o t  ®FT?rft$R (sfaR afar* a ro  ftftsrfte) 
*T5«T ft ^5T f a m  ft :̂ f » r  ft

|  arte ftsft sft «f> faq  sen t
T̂T g I ft 3TRTT T̂cIT g fa  3fR T O R  

y resnft 3ftr fttaRjft sp ? r % *31$* 
^ IK t SSTR ft?ftf «ft*Tcfr ^f?^T T̂fsfr «FT 
ammc *tr  iffft i ?fe*R t o t  vrffr-
3 R , TO t f s r r  a f tr  J f l w t  *«rf ft 
3f#3r T f t  3 fk  ^  ^ fh fm fr

fftaFta Tfr 11 artfsft m  w s t r t  r g t  % 
*pttw sfr ^ f t r - ^ r  *rc$ff q r  p r  * rft
ft, «T| «Tfcf 3TOT «TT I

■5*43 *»•*

[S h b i K . N . T iw a r i  in tht Ckait]

tT^r ftapp % t o  s h  t o  ft *t*t 

tffST 1947 ft ft I ft TOTTT f  fa  fsPT 
t o t  arifcr aTT3n̂ > €r ^ ru t  % ^srft ^  

*tt sfrT-q^tr ? |  ft, t f t r  %rn* tfr  

y n ra ^ F #  afar ^ n r f t ^ c  ft
3rTfet5R STTft STCR % farr ^T fc r apr 
* |  ft, W T ft *ft ft 10, 15
?TT 20 ftter qT r^ft gnftr stpt

ft s?fat *ft tt^ t itt Trerr fasnft 
t o t  sf^t «rr i srer srmr s>o t o t  * r^r 
ft 3TT«FT *R 1945 ft ^T

aftr 3 n ^ m  ^ t anft
TOTft % f̂ Ttr *Pf?Nr *T 5T̂ T <33T falfT
«rr i sreft^nr ^  f a n  f a  arifar ft m frraft

ft apt facRT *ft TOTR ^TRT «TT
OTTT q^TR fam  am  a ?m t f P F  
m*sp %m f a  f  3 r f  m p  6 -6  

*r$ft m  w f  »r$ «ft i t o  * ts f  f t2 5 T O  
% a r^ r  ftft w r ^  ft ^  ft ^ r  30-35 
***«& %S*(T$ f f  I ^  ^ fT O  Hr *fr ft 
W  ^ > f t  m  W t  » ^T f f t  ^
f t fa^ n  m r ,  ^=r% f a u  <ftft % fa f t

«ft sw?«r *rr ^  «ft fTO
w ,  fftsr^ft ^  ^ r \ ft *fa?r *pt famr

a f tr  ^ r m  % ? n ft ^ T ft ^ t  < m  f r f t  

f a r r  w  i m  t o t  ir(V  » n ^ r  ft s th t  % 

ft afhr s t f g r  ^  ^ - 0  ft ^ t  

g-ff ?fpft vV ^Tt ^ t f t t  «tt

s fk  tnfft^T t j  «fr i s t r  m ?
2|ff F̂ft ^^?rft?R  s??t s r

3fT |  cTT 25 ?r?f % ft

anRt arrf^r m m  % frrft m  
a ftr  g?PFT m  55SPHR fa n ,  ft ?U ^  

t o  *m sr ft f a  

vft ?ft wi ^ r  arR ftt# arV
<iTTO ^ f lf t  m R  a m  gspt % 
fa f t  m f t  y n rff f tu t ^  «ft i

m rrrfc r ^ ? r , ^  ar«ft »fr
^ FR  % W T  « ft fTTTTTT^r̂  m^R ^TR 
^  |  1 arV »̂TT̂  3TRft frr ]̂r ^rt^t 

*rr t |  * , ^  rfR ®mr 4<^ft 
ft «fV ^  t o  ft «rr srV ft
oTRcTT I  fa  2T|t ViT^ftOr 3TRrar wt 

f^*R>rT I  1 5 P F  ft ^ p r  ftt 
^ r V  3TT3n??r^?fR n t  ft f a ^ m  ^  

f:r^T I ^fsrf?Rf^ ftsr %
r^ri fft^rft ft rRRT ffts ft ft I
^ f a  ft *ft ^ f ^ R f r r r  ftsr 3f^? ^ t  q«F 

iiTsr^ m , ^ r fa ir  t o  f ts r r  a ftr  f tN m T  
ft> fsTrnn ft f t s f t r  gfr ?T ff?T^ f a r r f t  

^  «fV, Hgf?r*Tg ftft f ^ r r ?  f t f a ^  
w strt snft f^«fR 11 ft̂ : ^ f t  
«TT * m ? ft W J T  ^TTft % fa f t  *T3ft ^ft

»rf ftfa^r m rr ?sr<fR
fsm rr w r ^ r r  wr ft fyrf^rn fft$ R  

% 3R w fa  faft ar^ft mr ?ft f®
% s n f w r  ft ^ r f t  f s w S  ^ r r  ^  i

3Tsr ft «ft f* T R ftw * r ft an# ap^ m  

fa  ^ jtR srrgftgR *m %  anra artT ^  m?fr 
<rc ^ t t  w t r  ?  I

*n*TRfft ?Tft^r, ap f̂t %tr rfr wfer 
f t t  t o  t  * T ^ D ffftw » rt v f r
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t n j  %*w ^  «P^rr |  f a  w r i z r r  a f lr  

j f o r r o t  «f?t %% % t o  ttot q w -  
<=TO&FT 3f3T w  i sfar fa  «ft
f m n f f r w n  m -fy  ^  s n f t  ®f^r 

m v *  aft* *Wt«r *ft %

sr?rt |  S rfo r ar^f <n: ^  ^ fc r ^  
srf ar?ft $ t t^V  1 1  ff  t o t f '  s r o  
aft^r »3fiNRT ^ T T  g1 ^  tjfa sft |  fa  

«r$t < it ^  s t s - ^ t t  ^ft^r f t a r f f  % 
v t  sftar ?r * f t  |  a rk  srsrr 

q ^ t t f a r f f e q *  *m x  y pTf^ n r  wrrsrt 
sri'T ^nrzrr t o t  ft srcrerr % ^rtfr % a m t  

cTĈ b * # *  ^  |  f s rc m  ^TtftaT q §  T̂cTi 

ft t f W r  sprTT s n r f t s n r  ^ f t r r  «rg<T 

5 ^ r ? r  ? r^ rr I  affa q fe  ^  rfa rr t o  

?tt s r  fRTft t o o t  *ft t o  *  TO<ft I 
s^rfertr $  5 *  t o  ?t t o t i [  | t t  ^ n  

^ T ^ rr |  far aft srtar |
s t o  ^ q f f a r ^ f ^ f r r ^ T O  i s ?t t o

% STTO *T t  f  f a  ^FRft

q frm  «fft T O  i qfe t o  
OTrft ^ r  <fr <TTq% fa  u * m )i arp-
^rrsrr 1 1  srrfarr t o  ^ f  *r t o t  % ? 
^ f l f t  Ht^r a i  s^pft r i te t  |  fqrrr ^ t t  t o  

% ^r t o  f  ? ^  ^rnr fs rf t j f  

I  f o  3TF5T % * ro *

s ftr  * M ta r  * t  5Tr5TT^̂ r ?rft%  4
8FT ^  |  I f  ^r^TT f a  ^ r  T O  

«pt * ft e t o  t o t  T O - t f e a
*m <rt T ^ f t  j

^ r%  a rf^ frffi $  p̂tstt ^ rrfm
f f o  v t f r tm f t  v f t  arrravmr 
aiTO Tsr t f t  1 1  f ®  fo r  q ^ r ^ r a ‘ «ft ^rf^Trr 
?nrTrq»r f i r e  ^rt «nr «Wt % *rr$
5t ?rt t o  fiw r «»t f% w h r m t  

m * r  ir  w k v tt ^ r  s ftr  i t  100 %y?r «pt 
q y  y ^ w w  fo rrw r tp r r  *rfa* W  
w r ? w ? r g f ^ T T O r | i  ^ r q r « f t ^  

^  STO ^TT *cfi&  1

«ft ?PTfe*fr artrpr w tk  #?rr *» t̂ | ,  
t  ^  f f a ^ m  * f a t s  m  

m m r  | ,  q^ i f e  ^ t  m ix  firqpr f^ n rr  
r ^rrfftT 1 f e ^ f i r  f ^ r  ^  s rff  t c  

m^fi^ft rftz w sw zj t  m i*  f  srtfir-
T̂T̂ ft f^ P C t | ,  ^TTsft ^ftf^ iT  ^ f K t  a^T 

Tsfam m t f m  fa & f t ,  ®Erwr ?r ^  

|  %f*FT ^T«rt ?fhnct 5 trt *r

% t l̂r ^ f t  q*r« ^O, triTo f̂t© 
aftrsfto ^ « ? f to  Wf^f «ptfiro W t^ ft 
f̂r i \* m  v m  ^  «ft fftvft «tt 

«r 1 % ?#r 3^r f e f t  it jfr >#pft
TT H3fT% I  % fiR  'TT 5fh?ft ?r$r q #

|  ^  ^sr; *pt t o  1 1 ^  f a  aft 

^»mft ^fHVr ark Wlf%»r fii^rft
|  ^fRft ffVfrft faspft wt%(t 1
^r% n̂«T-̂ rpqr 3TTf^rr%qt r̂r ?ft s r w  
f t  a r ? r f t^  3ftr %rft t o t  fm m
f t  1 *c% m  fw fT t  sfhc 5ft*fr *ft 

^ ? r a  s j« t f ^ g r r  ^  1 1

f n m f t r  n j f tw  : i r |  ^rt few  t  ^
aprqr % f l̂T foFTSHgfrqre af?t TO |  1
^ r  3HTT 3TFT m f( ?ft
f i r r  «TT̂ r «ft |  ^  «rff ^nrnrr i

*ft fan  mfam  : TO t ,
^ r ,  f a  ^m ft 3r>r% *tt t o  f r  ^  T o t  

t o t  1 1  3T3T firPRfr |  tfr f r r f t  t o  ^  
^ n r ^ r  1 1

?ft*«F$T$r«rr f i p ^ t  «tt TO?ft 
j f tfw r  gffqT if tfw r  % ^ f r  w r f  
T O t? , 50-60 TO ffc

t |  f  i ^r«Pt ^7  afan: W&  % t o  
^*T V t T O  ?r *F5&, 

s fW ^ r ^ i ^ r  m ft TOt^r 
t o  $  «rnt *fT|5TT ?npf *MRn, n rw fh j 

apt eft v p r  5^  t ,  # r  t o t  ^r ^  
<^rT  ^ f t  t  ^  ^ r  v r  ^ n w  f i r s t  |  \
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sft Twnm  ftref (?n*rk) : 
s w r fo  $  eft farsr sft frRZ #*TT
to t vr, **rf?rtr ftr ?rfaT t?r *ft arm
$m \ % f*rcft *ft «*?t spt^t ^gr |
a r k  f e r  j w f f r  arn* TPsfhrvTw 

«pt ^  fc, r iftwr v o r  1 1  s t ^
fo srt ^  w r  aftr trfsro  tfV
epi^ft *>ff ^TT fln̂ T̂Hr frt ftr ftw*r 
%*r % w r r  wfarr ^ rr ft, w  ^ rt *r 
n r  ®Pt sttot w r  | ,  * $  m<r?r 
1 1  T ^ g  ^crm art ? r p f t ,  ars^r 
?r t̂ 11  t h t^ t r  sfaftsft^nre arV fa y
aFT *FTOHT |  ^T%  3 K  sft ^ ? t  $

2Rgi| anr̂ T ^  m t £  <rsr?f)r& i 
^ s r m  s ^ r f ^ r t  

^crs'tsrar ?> ^wm  3ftT 2 1 
^sttt 1974 m  fc r  ^  sn ft, 

wit *pfr ^  5tft £  i r̂̂ cfsr n 
grrcr ?rvjtf *§sr f t  «rn* I , tr^ p k  
s f t ^ r  ?nfr ^  gsrr, srp- <m
|3TT I , VR9RT *Tf5 qr ^TT ?Tfft,
s r e te s  ^  tfw , arm tfr 5*1% ara?-
JJW T O  t  1 3**% WT3T *T
<TftsPF % 5?T SFRTOT % vTC?T %
<fK tft yr sram «ft ^  emr ?rsft 
f3TT I q fa w  sresr % ^
§r oft j ®  *t3t f t h  % <rt*ft «rr

fa*RT =*TTf̂  «IT ferT i HTfT
§V f*RT-4^3TO *TT̂  *TTWT % 7^T t  1

#  *rar ^ 1 ? q -  % f a % ^  ^ “*rr f a  m  

^ 8 T f t ^ ^ T * r  ^ * r i t ,  a r ^  
src  to w r >  ir m  an ^ r  | ,  ^r% w k  
% ^  ^>ft ^ r r  a r k  f^ t^ r  ?r w t r
SOT t ,  STOt Cffr 3fTT qf^r^r 
§*zx  % sfar ?r^ ^ » t f c r  ?r  ̂ ifr 
sr r m  «rfssry r̂ ^zr*n
^  \ FT%F f f̂sp *PT 3T> snr«fT?TT | ,
^ ppt ^ft tTf^^pr ^ r  sfror* | ,  ^FRft vft
^ r  f r  ^T f TC fygRT TO T  3(%%^T t ,  

^  «TfcT ^'tTeTT % ^

a r r r a v c r r  I  s f t r  w  w t t  % ^r i f t  

ftra% f’if t# 3 r  %??r tr  | ,  ^«Rft 

? R f  ^  ^ r r  o t ,  s*r v m x  v ' t s m e r r  

^ t t  ^r^ft t ,  BprJTT ^  p -
^ r  5JT«f eft tftar ^  t^ r a r tr  

f^r*rr ^ » f r  a f tr  ^  ?r>r ip n ^ t  

f% #?rr f*TFT ,rf$5Tv ^t?t Tfr
1 1  ^ ^ r t r  ^  ^  tfr% tn* ^ r t  ?fr f?r%^r 

^•!TT ^ ? r r  f  f*r n sr^T F r % 3Tk sft 

5T|cT WTO3T T o  f3TT |  OTft^T
^jf^'TT^R 9FTFT if f^TT '3fT 'W+d’f f̂ TET
q r ^ i r  ^ s t  w $  ^ t ? t t  q r ? m j ,

s t t tc  w  n  ^ t, z m j

JPT^aR % ^  £i,
^  *4t 3T|cf 3T ^t ^ fR T

3t^7 tt % i n5Tf«rFT y r^sfr ir, f*PTT??r % 

arfT f ’ ;5r t ,  s ? t  ^7?r «fV

*r fr s ?t q-r n̂rJTT f r  fa%s?r 

^IT T  ^ T ^ T  f t :  f?T JTT*RT ^T ^TfrT ^ T r f  
3 f k  <5wf ^?t ?r o tt  ^  3tV  srm

€ \*  3ftr ^ r  fem ar % w r  ^r?r?r 

3 m  ^rfrzr ft>?r c r ^  ?r

®t£T tflJT W ft^T ^ftm  % ftrtr

f[T ^cTT  t ,  ^TOT f^lT'T ^ T  ?T t?TR W T  

*t 3TtTT̂ r sp^»TT i ^  ^r«fr

% ?TT  ̂ ir w  ft*T SFT ^T^TrT ^cTT |  3f^T

ftr  ^ar ?rrff% ?t‘t 3n% a r ^ r f

% O T  STT^afr % 3 apr ^R ^F T  *̂TT 

’sthrt srrtr i

«ft * w ta T  t o  ( ? 5 r r ^ ^ r )  : ?rm - 

q %  3fr, % ^?r «ft % ?®mT5f 

$ i $  *thctt f  f tr  ^  ^ r  f e r r  ?r 
tnp ^3 rfrr ^ it $  i ir^ 8frr?r s r p  ?> 

srrcrr «rr i

s»rqr ^  ftr s?r »r ft?

*Ffr ĴTT I ,  ff^«T5T apNT qspfO SFT 3TOT 

^ ncrm r smnr |  w  *rFr% #  ft> « r trr  a f k  
y t f m  i m z  tfM h M ta : fft

^  i ? r | <8RR «if| J ^ q f tr
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ftcft ’snt ^rtw r f t, ^  f t  *rr 
$ *r * t ^ s r  f t ,  * r f  to r *Ft « r p p r  

W f r l  |  sft*  *Tf *3r?*r fft% ^TFft ^ f t f  t /  
*Tf Tt3T-‘̂ r  3 ^  fT̂ V I ST*?ft ft f^TT^T
% iktt ft s f t  *ft |  s rV  f  *r ftnnnw  *f> ^ rrf

JF'RT 3*T ft ^T%  ^

?rt f̂ riT ft gnpfwr t o t  T?crr 
|  I *FT t t ^ ^ T O T  fa^TT T O  rrafT

fesft *FT s f tr  irwr Wf?r 3TST f^T T  3T*ft

m v t  £, t f t  am %  <i?rft ft ^ srr ?ft»rr . 

«ft | * * r * R f  vgpm ? ]*r*Trrf?T ^ t ^ r ,  
ft ^ f r r  f  i ft m f f i  ?r?fV 

*  i

tfHTTfa H ffa *  : 3TTT sftfarr | fjRrfT 

? ft 'S T  & I

«ft W53T VBiVUI: ;cT^nTrf?T JTj-fcrtf, 

3TFWT ft^ r fT O ft T7- *rft*TT ?Tift ft 7

w r c f a  iTjtorn : ^Y nr T t  ^ r  arsrrf 
3TT Tff)r % \ ( 15 57 «TT *?TT* *fV ^r£t
a r^ rr f * r f )  ^ T * * r  f t  t o  i a ftfa rT  i 

*ft * m ta r  q f i  : ^ « t  ft *rn? «tt,
3ft «ffc*T f t f t  3TFft flTqfrf f t  7?T^r £ f a  

iOT ft f^TT^nrr, £ f a  5»T ft* T?T^t

SFPT ft <TPTT snrr, *Tf «rpr 3Tf^t t  I rft%

*FT %fe r r  i f t  a m  to r ft t ,  3̂  ^ F T T  
qrf *FfT ^tt * m r  |  f a  f a r o  w m  

^ n f t ’T f t  s% , «m f tfc F  1 1  vsft sft-ire 
aft*  % % f a q  %wvt Tr^tq-sfmir

fa*rr t o  | ,  3ft A ^ z  h$ after* fa*rr
TO t ,  ?Tf *5TT*Rr irtwr SF̂RT I  aft* HP5T 
^ t  ?TPT $  *Tf *Fprr mpTT |  f a  fft^J TOT* 

f t  q ft, f3RT?ft tft «KR I ,  STOT 3ft TOf 
OTft«T*ft *fT ftmft3r 5f?t f t

^  aTT*n?r ar>T ^ t  ft, ’i r l  vV ft, 
3nrq% m f t  ,̂ tt TT t̂ ^  t o  t  f a

O T P t 3TTT % #  3S*ft «np #T  %
ssnTTO « R , ?r»r f t ^ t  ^ r r q '  fa^rft

f a  ^ r  aifr 3ft O T f^r | ,  t o t  ^  ft1 

5TTOfr «r f t  i frfa% arrrft rr«^w*«r 
fa^T k. . .(wnrTPf)

w n #  nfhni :ftrr to?t t  1*p «w
^ t t  ftt^PT 3TTrfr |  eft f *  wtn  sn% ^ t  

^  ffr f^ rfe  ^  f  f s r ro  
| ,  jrr^ % wft f*r ?fraT ^ r *  

^  3JT% 1 1  f t r r  t o ? t  ^  f a  i l f  

qfTTOt cStsp iTfft ftrft I 3ft f m  ft
t ,  7?fV % STT* ft STFT a n f t  fasTR Tsf ?ft 

*r*T*r ^ft ^nr *rft aft^ fr^=T sft fafirft#F ift 
€ f a  ? r ^  ft ^ r  i

16 hrs.

«ft armtv* q r f t : ft «Ff «tt

f a  3ft ^  a fte r* fam  T O | ,  W ^ t sjt̂ I  
^ r  c t o  w t «2TFr ^ r r  ^ n ffq  i f?r ^ftift 

spr 3 r ^ r ? T f  w $ m  t  f a  froftr j s r  ^ > f r  

ft ^  f^ iT  ft srqfar | f  1 1  sft* w t  
fir  |  SrfiFT amt t o t  m^t 11

f ^ n  ft 3ft m n  fstT % ^ « r  ft *fr
w?X R^T^ f  PF anwr *TriT̂  m 3T«0T 
|  %fa* ^?T^ft !TOft % fft*rfa% ft, ^T* 
% ft 3ft **fte ^  =5nff̂  aft are
3nft ^  f t  qrf 11 fsra* 3r^T  % fair 
3TN f̂ aFT F̂T sft̂ T* WT*ft |, ^T 3Tf^T^ft 
fftSTT TÔ T ft *̂ TT ^T%ft I 3Hft«Tf
m r  3rr i f i  |  f a  ^ ft irs  a ftr
apr f  *r 5?ft*rrer ap*ft i 3r^t »w«rr
^t?ft ^nrffft i arrsr 3ft ftm  |  arff
TOT* 3fV frr ^ F t  3T?»ff ft 3T f̂f rfar 
3fTTT m“ffft I *Ftfa*r «Ft?T % m%  ft
fft^ft ^r* spft *FTf *rr fa  ^r% wst* 
fm ^ : to r ft  * i? r  ^ r  |  a ftr  «r|?r
^ i? t *rf$sr ^ t 3nTTTft %fro ^ fa t 

aft̂ r* «F*ft % arr^rf̂  vft 3ft ^*?n^t
^rrffft «ft ?rf w  ?î f «nf t vtfan

f̂tw vt 3ft ?rfir ft»TT wrf^ft, «T!ft
f> to t  i frnft ft OTfrr
ft?rr t  f3 R ^ r  v reftf*ar * ft
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^  snr

affaT fa*TT t  rft aftr 3TPT «T R ?
f a  *r ara ft a r ta rm n rJrra rc f t, srcnrt 
fTfa*r t o  w\ t o r  3  anrr *Tft *re*r 

rjarqf i trftrarar f r u s t a  arar w&R 
fa irr  t o ? r ® p i t w r « n f a ^ : ^ % %  

ar^ -ap ??  3 f  «preqrw T ^  f t  T̂TTO 1 
w. *rro?t f o r  f t  ft % fa*

sr*ft FRT * f  VTTTOT 55TR *T$f f  3TT I S*ft 
?Rf & afrc *ft jC w rft 3*ftir ftPT 

3 ttt %% ft s*r ^  f w r  
$  aprc t f r f  *N t ft, s n w r  arretft 
st^t f*m $ ft m  * $ t  a r r d W  m  ^ t f t  

sflgtftqTcrrft ?ft ^  ferr  *r 
3W 3TT TO ft I *|ST P ro w  ft q*
«»rfcreffa wsrt aft «ft fU F T PM V  ’Tifar ft, 
* f  3 f w  w  f?5TT if eut* ?*r aft** arFsfr 
5̂3T??ft 5*fat JTT aR?r % fa "

T5ItTTt I

sr̂ fV w r f  ?r v f r  fa  T fa ro  
$  ap* fatft OTt*T F̂T f w  an?TT 

ft cfr tTspr arYr f c i w  ?t p t  *ft t t ^ t t  

t o t t  ft I *jf s f t  y®  sreft^ft^nr % *nv f t
% qpft I % rr f?TFT ft f a  5TW?%

a rm rf t  * f t v r it  |  f*fffa* *t*fr 
*r?r *t 1 1 ann: ^  s*r % %

?ft ^ n f m ^pr f a  $*fa f^ rr

a r k  v t f  ss r a r? r$ r f t  f a  ^  ****& ^
arart & *?<ft faqr i ^rm
arm fa  % f t  TfT ft I art aftr #  

t o t #  ^
VT *WT TT^TT ft ? a n *  aft erfaiT ffTOT

t o t t  $ , f t r a  w> fo rr  *rcrr ft, ftrcr «ftr
faTT T̂TcTT I  wm VT m X  

f p w  *mm  ^nr artr 3*r% fa q  f̂t 
tr^pafsr w i  w vit «T?cft ft 

ftRnft « R f %• «Pt *rwwt ft?fr ft, 
:3OTf ff?TW *TTOT f̂TTT rft 3TTT ^ft
__ Ŝ--v. - .- -m *swy /» . .«v f. ..... , ■%-- - \  ,f*T?Trt CP! T*f TMT *Tk  ®PtS»

’s t r t  t o t p c  % ?rm% ^  T f  » m  1 S rfa r
^  m f  3Ttr «flp ^T ft I

t o  apr ^ftar *Ft % f a q  «w

f«nrr, s t  f s r r r  «rr Tt ^rpar t o

ft^TT ft rft ?rrq> iftT  ^

W T  T̂TTT ft I

tTsp a ftr  ^ r  Jr ^  ^ t t  ^ r p r r  f  1 

qfs?Rr % arrr fa?ft v tw i^ t v t 
#?t ft, « t s h  v t %% ft, eft 
f®  arresftfafa »ft 3TTq% g^rr an* ^rrfff ft 
3 m  cTTf *T a T O F  *nr^r¥ % m

?rft *TW>% ft f a ’T ^  vt a^TOF srnr-
frpzr *pt aft ft^rr ft, ^

ft 1 3fa<r ^rsrf^r 3 rrfa t ^ f t  TO ft 
ft, T^r-T’srrsr ^pt aftr ^ o t ° t  ^  

szrar̂ srr 3rmrt ^ ft T^rft ft 1 am  3 ttt 

fa rft ^ t  v t Wr ft ?ft ̂  ^a r » w rrff 
ftcft ft, *rnr ?rr«T ;r o f t  ft a r m t  v s r f f f  

spy ?fr ^tpt m *  t o t t  t o t  arV  

i r r i r  sNr <rtnr 1 ^ t s t  

^ t  ?rar «ft ^ t t  t o t  i W r ^
*tfsnrr ft fa  r̂ar̂ T anF f>Tr cfr
gr|cr a r ^ t  ^  3 r r m  w t  ^ tt *pt *»tt i 

^ffss grn f r  ^ r  *Ft artfr
JT̂ JTT ft I sr*fat ^ ft«T  5T2CR « P ^  % fa ir  

*Tf W T t  ft f a  ’STfft j t  « f t  %fa^T

^ ? T  afOT 3TPT 3TT? I ^  ^

a p ^ a n ^  i r m r  ft «ft f e r t  

^ r f t ,  q « p a r f T * F ^ f ta f tT f  ,8 n f ? r r | f a  

a rr t % fa tr  «ft ftfcpft ^ t  f t  ?r%, f W t  

^ t t  f a in  arrtr a f tr  ^ r f t  aft srci% ft, ®rt 

ap ft *ft ^  g f  ft, tf t  xn<hm»r 
ft*TT arrn; 1

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): Mr. Chairman, Sir, I am 
grateful to all the hon. Members who bavc 
participated in the Debate and for the sup
port they have given to the decision of the
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Government ko the taking over of the 
management of the Indian Coppcr Corpora
tion. I do not think there has been a  single 
dissenting voice. I am certainly grateful for 
thift unanimity.

There are, of course, a number of points 
raised by hon. Members and, in the time 
that is available at my disposal, t will try to 
do justice to  them.

The first point that I would like to take 
up is the point regarding compensation. A 
number of hon. Members, beginning with 
Mr. Chatteiji who opened the discussion of 
the subject, have criticised the position that 
we have taken up in this Bill regarding 
both the manner of taking over and the 
amount that we have provided for the com
pensation. Mr. fndrajit Gupta asked us as a 
question of policy, whether we intended 
always only to take over the management 
first and go over to full nationalisation later 
on. t can assure the hon Member that this 
is not a part of our policy, but sometimes, 
it is impossible to proceed except in this 
manner.

So far as the question of coking coal 
mines is concerned, it was really a matter of 
establishing exactly what their assets were. 
We were not in a position, in view of the 
large number of mines involved, to decide 
exactly as to what was the value of the 
assets and what should be the different 
methods that should be taken into consi
deration before coming to a final decision as 
to the amount of compensation to be paid.

So far as this question with regard to 
the Copper Corporation is concerned, we 
had considered taking tt over outright. We 
are now looking into the whole question of 
the principles on the basis of which we 
should pay compensation. Hon. Members 
are, i  think, also aware that the 24th 
Amendment of the Constitution is now 
awaiting Boat ratification and adoption on 
the basis of ratification by the majority of 
State legislatures in the country...

J w  V ?  fw J flW Tm 
$  \

MR. CHAIRMAN : The bell is being 
n tt» ,MNow there is quorum. He may 
continue.

SHRI S. MOHAN KUMARAMANGA-
LAM : l  would like to correct myself. It is 
not the 24th Amendment which is now 
pending ratification; it is the 25th Amend
ment that te pending. Once this is adopted, 
we get the protection of Article 31 (C) in 
relation to any legislation that Is In pursuanee 
of the Directive Principles laid down in 
Articles 39 (b) and (c) of the Constitution. 
So we thought it would be better that the 
final Bill for nationalisation may be brought 
after the adoption of the 25th Amendment 
so that we can take advantage of the pro
tection of art. 31(c). That is the mam 
reason. The second, but the rather subsi
diary reason is that we do want also to settle 
broadly in the terms of the amended Consti
tution, the principles on the basis of which 
we should compute compensation fbr con
cerns that are taken over. We are trying to 
settle that, and I would assure the House 
that we shall bring forward BHls both in 
relation to the coking coal mines as well as 
in relation to the Copper Corporation very 
soon. If there is time, i would like to bring 
it forward in the course of this session itself 
but l  am not sure because there is shortage 
of legislative time, but certainty it will not 
go beyond the next session. I would like to 
give that assurance to the House.

Hon. Members have also criticised the 
provision of Rs. 75,000 as management 
compensation. I have every sympathy with 
the view that they have expressed, but they 
will appreciate, and particularly I would refer 
my hon. friend Shri Somnath Chatteijee to 
the terms of article 3 1A where it is ex
pressed that the taking over of the manage
ment of any property by the State for a 
limited period is protected by the terms of 
that article. The difficulty about the appli
cation of that is that by and large the courts 
have approached this problem from the point 
of view that “ limited period** would mean 
that we should run it for a limited period 
and then hand it back, not as a step towards 
nationalisation itself. I think that we may 
be in legal difficulties, and we have been 
advised by our legal advisers that we would 
be in legal difficulties if we adopted a diffe
rent interpretation af article 31 A (b). That 
is so far as the question of compensation is 
concerned.

Shtf Sonmatit CftaHarjee also mentioned, 
of course, that we wwrtd be paying out Urge
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amounts out of the public revenues. That 
my no* be entirely correct, because the 
compensation that is paid for toss of right 
of management will be out of the revenues 
of the corporation itself. The ownership of 
the corporation is still of the shareholders,,.

SHRI SOMNATH CHATTERJEE : 
Even if there is loss, they are bound to pay 
this atnoua+.

SHRI S. MOHAN KUMARAMANGA- 
LAM ; So, the money will be paid out of 
the revenues of the corporation. So, the 
hon. Member is not mathematically right in 
thinking that we shat! be paying money out 
of public revenues*!...

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : What happens If there is loss ?

SHRI S. MOHAN KUMARAMANGA- 
LAM : When there is loss also, they will 
have to bear the loss.

SHRI JYOTIRMOY BOSU : Even if 
there is loss, Rs. 75,000 will have to be 
paid.

SHRI S. MOHAN KUMARAMANGA- 
LAM : May I answer the hon. Member’s 
question, if only he has the patience to listen 
to the answer ?

SHRI JYOTIRMOY BOSU : Does he
have any doubt about (hat ?

SHRI S, MOHAN KUMARA- 
MANGALAM : I have no doubt At all. In 
fact, the coking coal mineowners who may 
suffer losses are extremely aggrieved that 
they will have to bear any loss that may be 
incurred, and there will be losses in some of 
the inefficiently managed coking coal mines. 
But here nobody anticipates that there will 
be loss and! I  may assure hon. Members that 
there will not be a lots.

Now, let me take up tfrfe question of 
mif»Mitteiit. A number o f remarks have 
been made, and with great respect to hon. 
Members, I must say that some remarks have 
b m  HMufe foal have been extr^m #  unchari
table retarding the management of Hindu

stan Copper. Shri Somnath Chatterjee said 
that the managerial personnel of Hindustan 
Copper were only interested in foreign trips. 
Another hon. Member, Dr. Laxminarain 
Pandeya said that money had been embezzled 
in Hindustan Copper to the tune of crores 
of rupees. Shri Indrajjt Gupta said that Khetri 
was a blot on the landscape. Dr. Laxminarain 
Pandeya also used the expression that he was 
shocked at its performance. Shri P. K. Ghosh 
said that the management of Hindustan 
Copper was totally inefficient. Shri Chinta- 
mani Patugrahi was pessimistic about the 
future and felt that it would be impossible 
for us to achieve the targets that we had put 
before ourselves.

I would only beg of hon. Members, 
before they make their very strong criticisms 
about the management of public sector con
cerns, to acquaint themselves with facts, 
because every person in this country, includ
ing managers in charge of public sector 
concerns is entitled to be treated justly, that 
is to say, facts must be taken into account 
before a person is condemned.

I have specifically investigated the posi
tion regarding the question of foreign trips.
1 would like to assure Shri Somnath Chatterjee 
that during the last three years, every foreign 
trip undertaken by technical personnel in 
Hindustan Copper—I am prepared to prove 
to him if he would meet me outside. I do 
not want to go into details here*—has been 
undertaken for the benefit of the organisation 
and not for the benefit of the individual.

SHRI SOMANTH CHATTERJEE: May 
I remove the misconception that the hon. 
Minister has of the point that I made ? I did 
not say that they were only interested in 
foreign trips, but I said that the criticism 
appeared that they were interested more in 
foreign trips than in doing anything else.

SHRI S. MOHAN KUMARAMANGA- 
LAM ; That is also unfair criticism which 
has no basis in fact. Technical officers like 
the mining engineer...

SHRI JYOTIRMOY BOSU: Through 
your good offices, Sir, may I seek one infor*
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mation 7 How many such trips were made 
during the last three year* 7

SHRI S. MOHAK KUMAftAMANGA- 
LAM : May I reply to hit point 7 I would 
like lo tell him the facts, if only he will have 
patience, a quality he seems to he lacking in. 
Technical officers Hke mining engineeis and 
metallurgists have been sent for training to 
Australia, Zambia, Canada and the US in 
copper mines and smelting plants. The total 
number of officers sent during the last two 
years is 18. Some of them were sent under 
the Colombo Plan, some under USAID and 
some at the expense of the company. This 
also includes the visits made by the Chair
man and the Senior Dy. General Manager 
to Zambia, which is one of the most advanced 
countries for the operation of copper mines, 
during 1971 for about ten days at the com
pany’s expense, and the visits also of the 
Chairman and two other senior officers to the 
US and Canada in 1972 for about two weeks 
at the invitation of the governments of those 
countries.

Shri Chatterjee very rightly drew atten
tion to the shortage of experienced personnel. 
But he will appreciate that if we are to 
develop our own personnel quickly, we have 
to expose them to important and vital 
advances in technology and—copper mining 
technology is advancing very fast—which is 
only available in these foreign mines.

This is what has been done, and 1 think 
we should be fair to all our officers and not 
condemn them, particularly when every one 
of these trips has been sanctioned by Govern
ment. If hon. members wish to know the 
details of the individuals and the amounts 
•pent, I am ready to give them to them. But 
my only request to them it that before they 
make allegations Hke this, they should first 
enquire of me, and I will give them all the 
facts, and if after I  have given them the facts, 
they still find that these officers have 
misbehaved, let them condemn them on the 
floor of the House. Why I am making this 
appeal— and I make it with an the sincerity 
and emphasis at my command—is that during 
the last two or three years, officers are com
ing from the private sector into the public 
sector, sacrificing sometimes half th* faJaries 
they were drawing, in the private sector. 
Many of ffce officers wafting today in 
Hindustan Copper were drawing Jiabsteftiifttty

higher salaries in Ifee private sector. They 
come here with enthusiasm, with a commit
ment and a desire to serve the nation. And 
when they come here and work with all their 
heart and enthusiasm and are tfctn charged 
with embezzling crores of rupees, with only 
being interested in foreign trips and so ten, 
what will be the effect on their morale ? 
Should we not have given a second thought 
to this aspect also ? I most earnestly and 
sincerely plead with hon. members: kindly 
take note of facts before you criticise.

Take, for instance, the question of 
delay. I t  is true that the Khetri project has 
been greatly delayed. But I plead with you 
to appreciate that during the last three years 
there has been a thorough reorganisation of 
the top management in Khetri. The present 
Chairman joined in 1970; the FA in Ian. 
1971; the present Deputy General Manager 
in charge of the Khetri Copper Mine joined 
in April 1971, the present mine Superinten
dent of Khetri who actually came from 
Indian Copper joined in May 1971. All of 
them are technical people or people who had 
a definite position in industry and in business, 
may be in mining, may be in other indus
tries, but competent technical people. Ithinkl 
I would not be wrong in saying that every one 
of them has suffered financially as a result of 
coming to take up work in Hindustan 
Copper. These are the persons who, I 
think, are now definitely improving the 
position of Hindustan Copper. I would not 
have taken so much time on this matter, 
but since hon. Members have put this matter 
in issue, it is my duty to defend those who 
are not here to defend themselves.

Hon. Members will note that the latest 
programme for Khetri was made in July
1970 on the basis of a part prepared by the 
National Productivity Council. That provid
ed for the concentrator plant to be brought 
into production by June, 1972, a date which 
has now been revised to December, 1972.
I would give you the facts about that al«o. 
The smelter is to come into operation in 
December, 1973; the refinery also, to 
December, 1973. We are confident, and I 
have been assured even recently by the 
officer of Hindustan Copper, that we will 
keep to these dates.

You may necessarily and rijfctfr enquire 
why there was delay in the concentrator
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ptornt. Unfortunately, there have been 
serious delays by the contractor who is 
responsible for completing the civil and 
structural work by February, 197 W which 
he will only complete by May, 1972. 1 
would not like to go into the details of it, 
but the fact is that I am personally satisfied, 
because I  have personalty looked into this 
that the Hindustan Copper management is 
doing its best to reduce these delays due to 
the fault of the contractor to the maximum 
extent possible. So much so that though 
the delay in civil works will likely be as 
much as 15 months—February, 1971 to 
May, 1972—by taking advance action in 
other areas, electrical, mechanical and piping 
sections, and thus they have reduced the 
total delay to only nine months. This is 
their achievement and T would like on the 
floor «f this House to pay a tribute to the 
way in which this young, new team has 
taken up the work in Hindustan Copper and 
is carrying out its duties. I would earnestly 
make one request to hon. Members; all our 
public sector managements will be happy if 
hon. Members will go into the facts of 
what is going on in the public sector under
takings. You are welcome at Khetri or 
Ghatsila. If  anyone of you wants to meet 
the Chairman or any sentor officer of 
Hindustan Copper, he is available to you. 
But please, most earnestly 1 beg of you, do 
not condemn them without discussing with 
them. Do not condemn them without getting 
their facts. How will they carry on, having 
come here and feeling that they are doing 
something really for the country ? Let us 
give them a chance. I am confident that if 
we give our technologists, if we give our 
managing agents in the public sector a 
chance, if we give them support from this 
House, they will deliver the goods to our 
country and to our people. I am confident 
that there is a turn in the public sector, and 
I am sure that hon. Members also would 
like to see that turn. If you have any doubts, 
it may be discussed with the public sector 
management first, before you come to con
demn them on the floor of the House.

Shri Chatteijee raised the question of 
clause 13. I can assure the hon. Member, 
as also Mr. Indrajit Gupta who has come 
here, and other hon. Members including 
Mr. Viswanathan and Mr. Pantgrahi, that

clause 13 is not meant in anyway to affect 
the service conditions of the workrs or to make 
Any worker suffer. It is a clause which we 
usually put in, and it is merely meant to 
safeguard us from paying anybody who has 
been introduced by the management at any 
particular level not for the good of the 
Corporation out for the good of that indivi
dual-higher salary, supernumerary staff or 
just really nepotistically introduced into the 
organisation. It is to safeguard us from 
having to keep them on the rolls of the 
Corporation. I can assure hon. Members 
that this clause is not going to be used by 
the Custodian, and the Government will &ee 
that it is not used more than to the extent 
that it is necessary for the Government to 
do, because we have every confidence in the 
custodian himself that he will do as other 
custodians have done.

I would also like to make a reference to 
what my friend, Mr. Indrajit Gupta, has 
mentioned regarding the head office. The 
difficulty about this staff of 25 m the head 
office is that they were not really doing the 
work of the Copper Corporation as such. 
They were engaged in doing the work for 
the managing agent regarding the share
holders, that js to say, thfc 26,000 share
holders of the Indian Copper Corporation — 
what should be done for them in terms of 
notice about dividend, annual general 
meetings, this, that and the other,—and it is 
merely that part of the work of the manag
ing agent. It is a moot point which I think 
he will also appreciate, as to whether deal
ing with work of the shareholders, when 
working for the managing agent, is dealing 
with the work of what may be called the 
Indian Copper Corporation producing copper. 
That is the only question that is involved. 
Of course, we could take another 2$ people 
on rolls, but not because they were having 
anything to  do with the work of the Copper 
Corporation as such. But they were actually 
working in the concern of the managing 
agents.

SHRI INDRAJIT GUPTA : So long as 
you take over the management, and not 
ownership, these persons will stfU be engaged 
in doing that work.
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LAMf: I  think you should be quite clear 
that we have so t taken over everybody at 
all. Those who are working in the managing 
agency are only the servants of the managing 
agents; when they become the servants of 
the new nationalised organisation, whatever 
we may call it, whether it is part of the 
HCC or anything else; only then the 
question of the transfer of their services 
comes in. But you will appreciate that there 
is a  difference between persons working under 
the managing agents dealing with share trans
fers, etc. of the Indian Copper Corporation 
and persons who are working in the 
Indian Copper Corporation as such. 
That is why, while I can give you 
certalniy an assurance that all those who are 
working in the Indian Copper Corporation 
will continue to work in that Corporation,
I cannot give you an assurance that every
body working with the managing agents, 
Gilanders Arbuthnot will necessarily become 
part of this institution. It is only under
standable that these people feel that they 
should be taken over. They are naturally 
uncertain about their future. I can appre
ciate and sympathise with them. At the 
same time I hope you will appreciate that 
those who were in the service of Gilanders 
Arbuthnot and Company who were managing 
agents, many of whom had nothing to do 
with copper but today are claiming to do 
something with the Indian Copper Corpora
tion, we have to be careful whom we take 
over in thp working of the Corporation 
itself.

Regarding the question of distribution, I 
think Mr. Chatterjee went back some 12 or
13 years in his figures. The production of 
IOC was a little over 9,000 tonnes a year 
for the last few years. 6,000 tonnes was 
being given to the DGSD at prices fixed hy 
the Cost Accounts Officer in the Ministry of 
Finance. 2,000 tonnes were allotted to be 
used in the rolling steel mills of the ICC. 
About 1000 tonnes, the balance, was being 
sold in the open market. But in February
1971 a restriction was imposed that the 
sales of the balance should be through the 
DGTD nominees. I have not got the figures 
for each State. But this is only 10 per cent 
of the total amount of copper used in the 
country. Moat of the copper produced by 
the ICC was going through the DGSD for 
defence purposes. I shall give him the state-

wise figures if he is interested and comes to 
see me afterwards.

The most important and the most urgent 
question that we ate faced with today is the 
speeding up as quickly as we can of the 
construction of Khetri on the one hand and 
of the bringing into operation of copper pro* 
duction plants in other areas, namely, 
Malanjkhand and Agnigundala. In my intro
ductory remarks I said that Malanjkhand 
would be one of the most promising deposits. 
Agnigundala is a  comparatively smaller in 
deposit. My friend Mr. Sharma referred to 
Dariba. That project had been sanctioned 
and we are going forward as fast as we can. 
The estimates were cleared by the Govern
ment in February 1972 for Rs. 1*17 crores 
for the production of 100 tonnes of ore a 
day, equivalent to 560 tonnes of copper a 
year. These will be taken to Khetri and 
sm sited there. That is there now add we 
are going forward fast with it.

So far as the copper ore deposits in the 
country is concerned,—I think Mr. Indrajit 
Gupta asked me about it—the figures are as 
follows: Khetri and Kolihan deposits
amount to something like 96 million tonnes. 
They are the biggest deposit, though they 
are not possibly so rich as the Singbhum 
deposits. Rakha, Siddheshwar and the entire 
mining area of ICC— 80 million tonnes. 
Malanjkand has proved deposits of 21 
million tonnes, but I am sure it will be more. 
Agnigundala has a small deposit of only 
8 million tonnes, and that is why the figures 
which I gave earlier of production are also 
on a small scale. Apart from that, if we take 
the small deposits in Bihar, Mysore and 
Andhra, the total amount would come to 
something like 45 million tonnes, and the 
overall deposits in the country are 250 
million tonnes.

SHRI INDRAJIT GUPTA : What aw 
our actual requirements at present ?

SHRI S. MOHAN KUMARAMANGA- 
LAM : Somewhere in the region of one 
lakh tonnes. 1 told you earlier that our 
production is only about 10 per cent. We 
hope that by 1975 or so we will go up to 
about 40 to 50 per cent of our requirements, 
and by the time we reach 1980 we should 
have moved substantially towards becoming
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self-sufficient according to our present plans. 
But I can assure bon. Members that we Are 
paying the maximum attention that we can
10 development of production as fast as 
possible, and the most important reasons for 
the take over of the Indian Copper Corpora
tion is to speed up development.

I think it was Mr. indnyit Gupta who 
raised the question whether we have been 
able to get copper from elsewhere in view of 
the fact that U. S. aid has been cut. We have 
been trying to negotiate with other countries. 
I think you know that Latin America, parti
cularly Chile and Peru both are mining subs
tantial amounts of cooper ore and producing 
also the metal. 1 cannot say definitely that 
we have reached any understanding, but at 
the moment the signs are quite reasonable 
that we should be able to reach some under
standing to buy copper from them.

Finally, on this question of local employ
ment that has been raised by Mr. Mirdha in 
relation to Khetri and also by some of our 
Members who come from the Singbhum area,
I  would like to make it quite clear that 
Government's policy in this regard is that 
where the posts only carry a salary of 
Us. 500 or less, we do want to give 
preference to persons in the local area itself. 
By and large I think that now it has been 
established that only porsons who have regis
tered themselves in the local employment 
exchanges will be given preference. Of course, 
there are cases of persons who come from 
outside and register themselves in the local 
employment exchange and then call them
selves as persons from the locality. That is a 
ouitter for the effective operation of the local 
employment exchanges themselves, and it is 
difficult to avoid that, but so far as the 
senior technical posts are concerned, wc must 
look upon them as all-India posts and take 
the best possible persons who are available, 
and I can assure hon. Members that we are 
doing this. In every place we take the person 
whom we think is the most competent, and 
hon. Members have every right, if not duty, 
to criticise us if they think any other con- 
stderalion enters into the appointments to 
posts of that level. We believe that the 
technical expertise in the public sector today 
is growing fast, and we are confident that

the younger set of Managers who have been 
coming into the public sector in the last two 
or three years will be able to deliver the 
goods. All the criticisms—and they ate justi
fied criticisms, and I  do not rctject them 
merely because they are criticisms—that have 
been made about the working of our public 
sector undertakings in the past, I  can confi
dently say, will become a thing of the past, 
and we will be able to deliver the goods to 
our country in terms of the promises that we 
have made.

With these words, I commend the Bill 
to the House.

SHRI INDRAJIT GUPTA: May I know 
how long this twilight peried will last—the 
two phases of nationalisation ?

SHRI S. MOHAN KUMARAMANGA- 
LAM : Unfortunately, he came a little late 
because I dealt with it in the beginning of 
my speech. He can read it a little later.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the taking 
over, m the public interest, of the 
management of the undertaking of the 
Indian Copper Corporation Limited, 
pending acquisition of the undertaking, 
be taken into coosideration.”

The motion was adopted.

MR. CHAIRMAN : We will now take 
up clause by clause consideration. As there 
are no amendments. I will straightway put 
clauses 2 and 3 to  the vote of the House. 
The question i s :

“That clauses 2 and 3 stand part of the
Bill.*

The motion mu adopted.

Clauses 2 and 3 were added to the BtU.
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C ltm t 4~ (A »oto tm ttito f Custodian to 
to take over M anager*  of the under 

fritfaa nf tk> GBNUBMnrl

t w w u R  w w ift ( <r w )  : tTwrfRr 

y g 3 % **m 4  % w -  
e  *  1 1  fas* r ^ ^ w ^ f a :

"The Custodian shall receive from the 
funds of the undertaking of the company 
such remuneration as the Central Govern
ment may fix”

W iTT? % W fft T«sft Sf ^
ftf iw ir  >r^ tfta ft I  I ffT frTT 3>3TCT «ft k

t ,  w f r  ?ft * m
W  WiTCT s q ro  I  I w  fa$t*f ^SFPt

v t m  ^ i f s r  1 1  *  ' r r p T  f  f t  

f̂wf % srr? ‘ W  <awr sjt f o r  
s rw  a ftr  " f o a p ^ i r c ”  ?nss % "0[3r

s t  w f i p e  * r  f r o "  *r>  ^ s r  f e r r

3OT 5WT *T #  ^ —

“of rupees one thousand ai«d five hund
red per month only”

m t  s tp t t $  xrm  ssrfa ir  «p^ t%j  |  f a  

m ?  $** *r$V spT^r m  a m

t  f a  arTOTt sfhc qft

e r^ ro rrt PrtftI t srfspp $t?ft |  t f k  p f t

t o  a m  t o r o t  ’W V  % srta  *rt*r

*FC^T |  <ft 3fFT $  f a  <frn 1 1
^  m  w $ptt w r ^ a m  c tp t? t

f  i w f a * r  f  w r | m g f a 4 f a = m  

f w f te  w ta  ^  t o  a f tr  fa rfa s  ersr 
«pt a rfsm r <nfm iT¥er *h ffr $tarr 

5*f * n w r f  % o t t  ®n a x v i r  % 

a q r  w  ir? r  v t  sn ?  a t r r r  « rr^ r | ,  w f -  

ftr  f o r  ift to w  fcrr t ,  sm r 3«ft src$ *  
sr>r <tar«rr ^  ?fr strfift $ f e  * f  
t& w r  J f f f  > ft ?riSr i w  W  *rarr

ftp® w u  5  f f  p  *WT v  f t r
1 4m  *fcpft i *rg% &t n* fsrrr 

* ^ % i a r w » m r  ^ « r w r  

f[ t v  » n jlfrt ŜfT T^T %, 1 W

<ft f w  'n l jp t ,  w W c  *f

1500 5® V T  f iw t I tffts*T
O TFt w 'te -fa a r  t c  If

g»rrftnr ^  ^rawwr 1 1  f*rf*r»r * ^ 3 P w r  

€»nrr |  %  wr% ftw fw  twfima 
t«pt arfsr «Tt arw t?  wJr if 
a u m rs r  ^  i aw  Jff  O T t  f i t  

an  | ,  t o r  v r  #?rr W m r ,  v r t W  
^  f t m  w r t  ^ T f^ t  i 

% sTRrtsr *PRrr f :

Page 3* line 51,—

(0 omit “such”

(it) for “as the Central Government 
may fix”

substitute—

“of rupees one thousand and five hundred
per month only” (1)

SHRI S. MOHAN KUMARAMANGA 
LAM : Mr. Chairman, I have listened with 
great interest and enthusiasm to the very-very 
vigorous speech made by the hon. Member, 
and I am so regretful about the fact that it 
is entirely wasted because he has misunder
stood the scope of the section. And I hope 
on the next occasion when he speaks dufectly 
about something else he will be more 
eloquent than this.

The point is this. The Custodian men* 
noned in clause 4, sub-section (6) is the 
Custodian mentioned in clause 2, sub-section 
(c), that is to say, the government company 
appointed under section 4 to take over the 
management of the undertaking or the com* 
pany. Therefore, no high*salaned individual 
is involved at all, and all the eloquence spent 
on the high salaries being wrongly paid to 
the wrong people should be applied at some 
other time to some other sets of facts, and 
not to the position here. So far as this 
remuneration is concerned, it is only to the 
government companies, namely, to  Hindustan 
Copper. It is not paid to the Chairman of 
Hindustan Coppei or to  some officer of 
Hindustan Copper, but to the company itself, 
namely, Hindustan Copper. Such remuttera- 
tkm a s m  may fix Will be paid to  Hindustan 
Copper for naming, a public sector uodfijr-
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faking. We are not likely to fix such an 
enormous amount for that and I think you 
can leave H to  our food sense to come to 
a proper conclusion.

MR. CHAIRMAN : 1 will now put 
amendment No. 1 to the vote of the House.

The Amendment No. 1 was put and 
negatived

MR. CHAIRMAN : The question is : 

“That clause 4 stand part of the Bill”

The motion was adopted 

Clause 4 was added to the Bill
f

Clause 5 was added to the Bill 

Clause 6—(Penalties)

t w u a h  wrcsft : m r r f a  n fto r , 

t o  «f, w n r  w r  6 % g^tSr a m

•P ti ZW V P & ft % « IH K  *T , HTT%
m f W r ' f t i f a r  f i r s  %?rr |

’*T??rr | i n $ r t ^ T

1 1  f a  4 ,  * r n p r  3 1  >t <p ? i  » w r | .

“Shall be punishable with imprisonment 
fox a term which may extend to two years, 
or with fine which may extend to ten thou
sand rupees, or with both.”

4,f* ^  m r

«rr*rr snrc *?tftr
t o t  $  w r

*f>?pTT «TT trf*FT T0TT
t  f% sft t o t  m r  w  arcr

$3|TT 9pf$TT VK  f  eft *rf[ 
Wgft |  \ tfsfaW  TSTT f%

s m r  e r r w t  %?r9f w ?  *flr $  $Tf*r #  

f* # r r ’t o t  |? f t  5o fs rrc T ft^ i 
f f , m x  «tt*t ^  ?ft Sr 8TN% st*i% 

tott i

m r v t  t o w  w ^ r r  $  f a  
^  $*r *rtar qrfar %*? a f ta r  *rar*ft
M q * « r c  f a r w r c : « r s f t  w w  

*r r i * t o t  m f a  6  **$% t o *
tfs fh F T  3TN %  «TT,

^  S *  * * r m :  
^ t q r w t 3 r r r  w  fsrnc  «pt y r fa T

f r ^ s g s r  i *?*% *rt»r
v t $  3tVt a rrr* ^  wj?r 

*fr ^ o t ? ;  §r i 

% V TTW t % ^TTfTOf % s rrt % 3m %  w  

^aftvR  fTOr «rr %  q |? r  *m > *r*?M 

srarcn* ^  ^  i % * w s m  |  ^

T tftr 5t|?r ^  t  ^ r r  f  v t

^  <tt 5o f s r r r  i #
w rm  f ,

Page 4, line 32.—

fo r  “ ten” substitute “ fifty” (2)

SHRI S. MOHAN KUMARAMANGA- 
LAM • The hon. Member will, I think, be 
happy that on this occasion, when we have 
taken over the Copper Corporation, neither 
the management nor the hon. Member him
self had any idea that it was going to be done 
Therefore, at least we can take a little credit 
for that.

Sbri Chatterjee will excuse me that 1 
had forgotten to reply to him about the 
question of taking it over by an Ordinance. 
1 am surprised that of all the people in the 
world you have not been able to appreciate 
why we took it over by means of an 
Ordinance.

SHRI SOMNATH CHATTERJEE : 
The date, 10th March, was significant.

SHRI S. MOHAN KUMARAMANOA- 
LAM : If you want me not to take over 
such things by an Ordinance and to give 
notice to the gentlemen who do things of 
the kind that they did in the case of coking 
coal, as you know* we will give up this 
practice also. But please be kind to i&
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Sometimes I begin to fee) that on matters 
like this you are beading over backwards to 
oppose us somehow. But in that case your 
back itself will be strained.

To come back to Shri Shastfi, I  do not 
think it is really necessary in this case to 
make this change, It is a single company 
and I thought, we could accept it on ttm 
basis.

MR. CHAIRMAN : 1 shall now put 
the amendment (No. 2) to the vote of the 
House.

Amendment No. 2 was put and negatived

MR. CHAIRMAN : The question is

‘'That clause 6 stand part of the Bill.’* 

The motion wai adopted 

Clause 6 was added to the Bill

Clauses 7 to 15, Clause 1, the Enacting 
Formula, the Preamble and the Title were 
added to the Bill

SHRI S. MOHAN K.UMARAMANGA- 
LAM * Sir, I move ;

“That the Bill be passed.”

MR. CHAIRMAN . Motion moved

“That the Bill be passed.0

SHRI ANNASAHEB GOTKHINDE 
(Sangli) : Mr. Chairman, sub-clause (b) of 
clause 2 defines “company” and says :-~

“having its head office at GiUander
House, Netajj Subhas Road, Calcutta-1.”
In sub-clause (2) of clause 5 it says :

“Provided that the amount payable,.., in 
the event of there being no such agree
ment, in such proportion as may be 
determined by the High Court within 
the local limits of whose jurisdiction the 
principal place of business of the com
pany in India is situated.**

Clause 2 makes it completely clear that the 
head office of the Company isjituated with
in the jurisdiction of Calcutta4 H $h Court. 
Why not make the same provision in sub
clause (2) of clause 5 also and not leave it 
ambiguous by saying “whose jurisdiction the 
principal place of business of the company 
in India is situated T*

t w ww w  w ro ft: m m r f a  

s f i r o  v m v r v f f t s r c r  $  w r  o t p t t  

% $r*r % %% O Ttfr ^  %

TOT *RU $  WWti v o t

1 1 ssrfcpr $  far H r t  

?rf% fsK R t f m

% s r o f t  viflr m  f iw  %
’z m r  a i m w r r  |  a f tr

t ,  w

a r n w w r 1 1  aft*
m  t o t  % Hr

ftwrr & r m  *

f w f ^ r  n  s t  m f  t

f  i tf?rr #  % |  far ?ra?
75 f s n r  f r  q v

* m n  9 * m im r  i w ftw f tv & r
wt w  s n r o w r  |  ? w  <rfar 

f¥TC 5r ?

fmmrftr *r . t o w  %

xm m m  w * Y . #  «rr i
tsrsr«fn m s  ^  1 1

Hrr |  vt5}jt % gerrfay i 
*?r etttt wt y te  

fe r r  i 3htt <̂rr ^  % tit ^ f ir
t*p*t ? a m  i

«r i aV w f t  ^  ^  *pt t o t c  %
^  arVfror ^  1 1  p *  m  f̂t»r 

t w #  f  ft? ar#*ft ^ f i r  a f t #  % 5 * 
% i r « R 3 w « v  Hr tft  f a r  v e c  %
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t i n *  f*rar | ,  s u r f t  a m a i w  f lw r  | ,  
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*t$f <ft i
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a n w m f c r  jit

1 1  i$ t tfW f v t a fj*  *t w r t  i 
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w s f t t s m  f o a m  fc, ^frf^ixr f o r m  

| f t r  aft an is sfl’r $  «rt?T jftwrfsr
f» m T *rfp >  afttflfr « iU w w t t % q i»  

s r a e r f  'J’rt? o t t  a w t  ?Wt -w fin  
ar%  ^r*Ft, b itw  i>f srA  var^ vr  
jftvr f t i f  i

*3% * t*  *naw  ji^ Iw , *  ^nprr 
^ r p r f f t f j f f  |  f*  srtfr ?w nftf 
w r c * #  srrf ftr v t f  u n t o  

«mr |  f t  fltfr, %ft*T srmft tprr  

t  v i f  w*rw*r%«iTC[ i snrft  w ? n ^  
asn S lra ttb  s m r  

* * *  » m  f t n t  i p a r r w t s r h :  

* tr  *ra% % fin* * r  aftr a rm t «rw  
ftw t t |  j  wrfis Ht w r fw  v t
f w r w » r ^ i

w f  T O  *T^5pj v  HTOT fjpT s t t  
x w f f e  * * m i  ^  garJr « ftr  « i  m f  

ftw  M f r t t  «ft % <ft 35w t i tfr t  Mi|»rT 

f tr  «rfic W jp c t  k t  f s  t o w t  ^  «ft

v n r  f i w w i  % i r t  w s t  *ft > J w  *  

3 v f t  #w r f t ,  u r W f e  w  % ’w  8f 

f l  >n * w  w  Sf, 3 w t  f t s w p t  w  

a n f tw  ?t t t k  % 3 w r  |  « f tr  t

w f t r f t  f w  f  ■ f  f t ;  ^  |  f s

a p j r ^ f * f f ? ^ f e S 5 « r t < j p f f i ! r M a t  

5*t I m t ^ i % ,  ft f e r f i r s  »nff f ,
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’»n^"l f tra w t 1 T ^ [ ,  ?fW f *Ff

f w r  3 W , ^ r r  ^  lr  f a s f t  v t

f t w m  5t»ft i aft ilx r f t ^ s r  

|  ft? l ^ n f t y r v r  S«b^

s h  a r ?  ^ t  Jr^f f * i w

i «?t i w t w  f t i N v  v r

WOT TOT |  I

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Mr. Chairmaa, Sir, 1 will not 
take much time. All 1 want to say is about 
25 employees who have been working m the 
Indian Copper Corporation office in Calcutta 
I do hope the Minister will not deny the 
fact that they had been actually getting their 
wages from out of the money that came 
from the Indian Copper Corporation. It 
may be that they were receiving a commi
ssion., interruption). You will have your 
chance to reply. The remuneration that 
these 25 employees received actually came 
from the earnings of the Indian Copper 
Corporation.

Therefore, it would be quite right for me 
to expect that these 25 persons who have 
been working for the Indian Copper Corpo
ration should be absorbed by the nationalis
ed company.

The second issue it about payment of 
Rs. 75,000 a month. We have seen what 
this "Government, with the particular class 
character of capitalists, has been doing* 
When they took Over gencttl insurance, they 
were paying a sum of about Rs. 28 lakhs, if 
I nmenkber aright, If they ta d  wanted to  
amend the Constitution before tbty stood
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committed to  pay that amount, they could
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«mm»  easily kept the whole thing to * W  
hands and done as they wished, but they did 
not deliberately do i t  Here, of course, 
Mr* Chatterjee mentioned about 10th 
Marc^h. After hearing so much* knowing so 
myiGhi about what had happened during the 
hist auctions and before the elections, 1 
would not be surprised if the Bill had some
thing to do with the contributions for their 
election fund...

lakhs a year which was the managing agency 
commission. We were advised that, o&erwfsc, 
it would be taken that the compensation paid 
is illusory; under article 31 (2) as it stands 
today, as it stands until the 25th Amendment 
becomes law, it would be an illegal acquisi
tion of an undertaking* That is the reason 
why we came to this figure as being reason
able in relation to the deprivation of the 
property suffered by those who were mana
ging earlier.

MR. CHAIRMAN : The hon. Member 
may please speak about the Bill...

SHRI JYOTIRMOY BOSU : I am not 
mentioning any name. Mr. Chalterjee had 
said. Mr. Chairman, you had been a revolu
tionary yourself...

MR. CHAIRMAN : But here I am per
forming another duty.

SHRI JYOTIRMOY BOSU : I am 
mindful of that fact, Sir. You are expected 
to be fair on us. That is why 1 was saying 
about this compensation for that private 
company. 1 do not know the book value of 
the assets—I confess that I have not studied 
it —, I do not know the written down book 
value of the assets of the company, what 
was their actual profit and what they were 
doing. But 1 can certainly say that this 
Government is always over-anxious to please 
these big monopolists and here again, in 
this instance, there has been no exception.

MR. CHAIRMAN : Tbe bon. Minister.

SHRI HUKAM CHAND KACHWAI : 
On a point of order. There is no quorum in 
the House.

MR, CHAIRMAN : The bell is being
nm g„ .

Now there is quorum* The boo. Minister.

SHRI S. MOHAN KUMAR AMANGA- 
LA M : Mr. Chairman, Sir, first of all, regar
ding the question of compensation, my friend, 
Mr. Ramavatar Shasiri, asked, ‘Why do we 
not give Rs. 5,000/* T  I  mentioned While 
opening the discussion on the motion to 
adopt the Bill that we had come to this figure 
of Rs. 75,000 a month in relation to Rs. 15

My frind, Mr. Bosu, is apprehensive how 
long they are going to continue. I can assure 
him that we will try to do it as early as 
possible. ! can also assure him that the take
over as well as the Rs. 75,000 has nothing 
to do with elections. He should know that 
Rs. 75,000 is a  small sum for elections,.. 
(Interruptions). Even in Mr. Bosu's election, 
RSf 75,000 would not have taken hijp any
where. (Interruption).

Let me conclude by only mentioning 
that, so far as the removal of machinery is 
concerned, no machinery has been removed. 
There has been no removal of machinery 
because this was a well-executed operation, 
i think, we can, at this stage, take credit for 
the efficiency with which this operation was 
conducted.

17 h n .

So far as the dues to workers are con* 
cerned, to our knowledge, till now no worker 
has come to us with any complaint that he 
has not been properly paid according to tbe 
law. The Indian Copper Corporation was a  
profitable and prosperous Corporation and 
whether it was paying good or bad wages, 
i am not going into that controversy, but, 
they paid whatever they had to pay under 
the law. I don't think that the workers are 
cheated for instance money paid is under a 
receipt for Rs. 10 but he is paid only Rs. 5 
or the PP collections weie not credited to 
his account. The Indian Copper Corporation 
was f  good and efficiently cun corporation 
in terms of money earztfngs, and I am satisfied 
with what I have heard from the workers 
after gomg down there, which I  actually did 
that no injustice in terms of non-payment 
has been done. In  any case, 1 assure you 
that if any harm has been done, it will 
certainly be looked into.,.(&*«m<prt«w)
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SHRf SHIVA CHANDIKA (Banka) t 
The hon Minister is perfectly right in saying 
that the Indian Corporation was generous,..

SHRI $. MOHAN KUMARAMANGA- 
tA M  : I never said that they are generous. 
They paid whatever they had to pay under 
the law. 1 express no admiration. I merely 
stated the facts,

SHRI SHIVA CHANDIKA : Within 
twenty years they have retrenched some 
8000 workers. Would the hon Minister con
sider giving some compensation to those 
workers ?

SHRf S. MOHAN KUMARAMANGA- 
LAM : I am afraid I cannot go into the 
past as far as those workers who were 
retrenched are concerned and on what basis 
they were retrenched. In the course of the 
expansion of the nationalised Copper Cor
poration when it comes into existence, if we 
need more workers, certainly the claims of 
those retrenched workers will be taken into 
consideration.

Regarding Mr. Jyotirmoy Bosu’s question 
about the 25 workers, the position is that 
they were GiUanders* employees until July
1971 when they were taken into service with 
retrospective effeet from April 1971 but they 
have been doing work which is not connected 
in any way with the productive activities of 
the Indian Copper Corporation. That 1 have 
already told Mr. Gupta and I tell you also. 
The Custodian as well as the Government will 
look into that case and see what can be 
done,

MR. CHAIRMAN : The question is :

•'That the Bill be passed.”

The motion was adopted.

17*03 **«•

CONTINGENCY FUND OF INDIA 
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, 1 beg to move* that the

Bill further to amend the Contingency 
Fund of India Act, 1950, be taken into con
sideration.

The Bill seeks to further amend the 
Contingency Fund of India Act, 1950 for 
the purpose of raising the corpus of the 
Contingency Fund of India from Its. 30 
crores to Rs. 100 crores temporarily during 
the period beginning on the 9th February,
1972 and ending on the 30th day of April,
1972 for meeting the immediate commit
ment of the Government of India to Bangla 
Desh.

The corpus of the Fund is thirty crores 
of rupees. Out of this, Rs. 2 crores have 
currently been placed at the disposal of the 
Ministry of Railways and the balance of 
Rs. 28 crores is at the disposal of the Minis
try of Finance to meet the requirements of 
unforeseen expenditure of Civil, Defence and 
P A T  Department.

In accordance with the rules framed 
under the Act, advances from the Fund are 
made for the purposes of meeting unforeseen 
expenditure including expenditure on a new 
service not contemplated in the annual 
financial statement and the expenditure can
not wait till presentation to and passing by 
Parliament of the next batch of Supple
mentary Demands.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Why is that ?

SHRI K. R, GANESH : These advances 
are recouped to the Fund by obtaining 
Supplementary Grants or Appropriations at 
the session of the Parliament meeting imme
diately after the advances are granted. Even 
in cases where provision for any scheme or 
project is included in the General Budget, 
no expenditure can be incurred on the 
scheme, if it is a ‘New Service*, during the 
‘Vote on Account1 period. In such cases 
also, the procedure of obtaining advances 
from the Contingency Fund of India is re
sorted to. Such advances are recouped to 
the the Fund as soon as the Budget for the 
whole year is passed by Parliament. The 
Parliament is, however, informed of the feet

* Moved with the recommendation of the President.


